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Title: Regarding situation arising out of money deposited illegally in foreign banks and action being taken against the guilty
persons.
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el a1 Arcll 3 #sons bl Tl ol dR g3 3) fUeel gl Al i HreKR 3R 3ieler-3ictl dlelcll P IR 3 DS dR Tl g3 3) clfcbol H3I IAI olal
3T o5 31T b e # Doft DIt et Y aat € Ay o1 1947 3 S aimsitG g31 b2 2Afderor dott, 3AP @i Ao 1952 A b2 301D ol GT
3liR 3iR1G Terdl 2@ 3 9RRai 3 |l UIPR P ol WG bl BrRIaE! A uf¥Ria a1 w6 ¥ el 1970 T arg A ARIS dol B2 ulfia a1 ot oft
snfefep femril bt aat st eft AT s3reT 3eca 2lar o b fbden ol 3iSSs 37 fORIP T¥ 3 UY PSR ARl oidt 3 3 3k R w= S
T8l &R ST 3, 33 Il €ol D6 D2 PR I fob DIl €61 fipeoll &, 33T 29l fepeott 8, Poet Bt B2 Sfisidl @ fepdet 1161 &) 391 A cllet
Siolel 3I2 el off & b qae A2 PIct eol bt forfdifer o1 BrRur daa Sar Saiorel e ary 97.5 yferora seipa Saat, eer Sa, Biue S anfe)
giorRn & S5 wa Geoll 3 53 YPR DI Hal S &Iy SHal a3 lol D DRUI DIl gol DI fomaiur Biar §) sAdbt aat aga eirst it eff fib clor
fAS9r ST @2 PIeT elol DY XA 3| aal Bldl oft cifepor YgIza S 3 s Aol ORI ST o 35 SaRT SAST6l AT 3 3l SaRT $IS Dol dlell Dl 3AA
Jfden it 8 b A faSell 3 ST D2 31l &ol 3 o $AifeTe sorsiferIsss Wivol A SPBCA AJeid &) ug Refer aa ggeft, Sta 2ot wa & srn
3k TRID? 3rett 1990 3 i B BRI YR A 896l Rl Sl ART By MfRID &1 3 I, 33 8D YDR A AT &1 3MST Sl Yot 8, 3oidl
A I DI DfSe &= Sirer 3 6 o [ il Totol & dIc oIsAA WRfde Pler IS AT B3N 3R 0h YR A fraet sopformedl 3 orf,
fergeTsaioreT 2t srm, fa 3t oft scllacTssiget 3ol oo &r) # AT & 5 3P T8 IA W T il Adbe TaT 3 &, a6 ITRGRY o 3R 3PR
fopft It DI I ol 3, Al 3A IR D Yelloldd]l oRRIEIA Sft DI SAIGT Soll 3o 31T b Yelloldd} St 33 e AT sicfl & 8, cifdpor 33D
€6 A A SAADR M2RL BIAl 8 b IAD a6 Sl sciop Aofl bl forfdfer geit & 3l sl soll fASoft Sl 9 oI &, as uscl A D8l G 8, dgd SAGT
3| 3 SIS 3IPS DIC SIEl DI, MBI ACTD Pl IATGIT 851, ol I ST Goll| $A A 3 IOl AI&dI & [ob $A DIcT &l & AT DI fUevel [Soll
SId gAl2 {31 oft MersIcacsll St of v fUdioret & gRI AYH DIE 3 sIsue Wwisel BID BRI, Al Ioichl fUciore! i dbdel Bd ol Al a8 Yul &
G Asolol & B0l 3icll, IoTDI olld I Al IAD X 3 AR A 3A fUeiorel & e oft a1 cifdbol v R SIdl 3AD a3 YA DIE DI P
SierR! &t srRft siie amrer-amrer Liechtenstein ot v 3@ & lcts ot e s, aq sif¥c Y5t of Aicfiie? Sore siuret Jggroemet Sft 3 ot
fs "Why the Government is not disclosing names of others who have stashed away money in foreign banks? Is it that the
black money issue is surrounding only one person? We put it very simply and bluntly, "Do you have any information
regarding other persons also?" It seems there is only one person, Indian who has bank accounts in Switzerland and no
other person's account has come under suspicion in Swiss banks." siiz sder &t oidl, 3caler amer s war s "This is theft of
national money." siiz due & o, bz 3orpt A aidt a1, Al 3eaior war "I regard it as plunder.” g, e eEar & siie saon & ordt
JYia1 I of 16 3 v &R 5/ LGT Bank of Liechtenstein & a2 3 v ciar Stewdic &, dl 339 Al 3o8iol sdoft arei @&l & 713t ugm? con
feo Jyier BIE Pl ofoR 3 5 sl Foft @1 febeIolr s 87 Pdel SADI Icci Dl & ferg I &lIST A1 Ple9r6l 3A Siswdic 3 A JolrSan & A
forufer 31 3 wATen 5 S 3orpl A AleTs oI Bersiict db & Bl AT BIE ot patoc & 1 "The issue of unaccounted monies held by
nationals, and other legal entities, in foreign banks, is of primordial importance to the welfare of the citizens. The quantum
of such monies may be rough indicators of the weakness of the State, in terms of both crime prevention, and also of tax
collection. Depending on the volume of such monies, and the number of incidents through which such monies are generated
and secreted away, it may very well reveal the degree of softness of the State."

The Supreme Court has recalled the concept of the soft State which was famously articulated by the Nobel Laureate,
Gunnar Myrdal:

"It is a broad based assessment of the degree to which the State and its machinery is equipped to deal with its
responsibilities of governance. The more soft the State is, greater the likelihood that there is an unholy nexus between the
law maker 'we', the law keeper 'you' and the law breaker. If the State if soft, to a large extent, specially in terms of the
unholy nexus between the law makers, the law keepers and the laws breakers, the moral authority and also the moral
incentives to exercise suitable control over the economy and the society would vanish. Large unaccounted monies are
generally an indication of that."

Then it goes on to comment that "the issue is not merely whether the Union of India is making the necessary effort to bring
back all or some significant part of the alleged monies. The fact that there is some information and knowledge that such
vast amounts may have been stashed away in foreign banks implies that the State has the primordial responsibility under
the Constitution to make every effort to trace the sources of such monies, punish the guilty, where such monies have been
generated and taken abroad through unlawful activities and bring back the monies owed to the country."

{1 el of A8 A UGB! Blol, cifdpol HSI cIol fb Agel $A dId DI Usdlol b JYier dI¢ & foruRa & soRIR fidoll AL 3 Wiel db IPRETA
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354flc D21 & b 3o Gloll uacsll & qle 9 TASs], RrelpT 3ccixT 2 usalolic Ao 4 off 8 v - money deposited illegally in foreign
banks, which should legitimately come back to India. siiz gzt uré 3 - action being taken against the guilty persons. s gt
&3 8 fop 3o1p Racie predrs g3 0 ofdl| g8 Al TR 357 PR el 3ilfer P, o dfsifedzlt b IS widel db srpEe Hierdr 2 dl a6 sft
SIRIe &, fep3il of fopaill wrelol 31 smRrd &) 32 AT Si-cl ud T Jicfl 96 & il d cPIAR $Ah! SIIelPRl &1 Sl 38T &) AT SA aId DI Ageft &,
pofi-efl lior ysd & fop 3y ot Al Doft IeDR 3 A AR A Sl A Feft 3 ARI A it Yl & [ 3MIuol =il oIl I A DIl eol AUA
clol & fTe D6 3o1e dl RTeIb Jkerd ol A fASell 3 srpRc Hlel gu 9, 3od! AUy TRl old! o, VAl U 3B I A Refer usel ol off fip
o121t ... (=aerer)

MADAM SPEAKER: Nothing will go in record.

off c1rer oout sisamhl @ #&leRn, amu Stare Soft At SifSre.. . (raener) Aftpor  apft Sarg Joir arsar g & Starg ol aradl g b s St Berfer 9t
uf¥aciol 3IRI 8 3R a8 e HlfeTd ufdariel 3IRN &) a8 Y Lol RIaRI¥] DRERICI & doldoglel 3l B9I6l B dIG 3RI &) 3AA Uscl oldl o1 2
URA oIISCS 19163 doldlel 3PRT MDAQI6T P Gl dicvgA &) Uscl 31 e 3 3l 31 AMRIe & s3Il so8lol fept snftbar & Rredt fopar; Rrarif¥ct
@R @ S siifbar spud 3 2, 33! o) It has been entrusted to the United Nations Office on Drugs and Crime. sireia? &
aci o s Sl scldparetl Stoie aldt 3, as fapft 9 Sl Soft, &9t Sirerd & EaRl sASTel B DBIRVI| cifbol $3 IIRI G VIS DISHA B DI SRAIGT
2t ) sfiftre sl scids Jofl 1 GRileT el T &, S Aol SRAGT Bad 3| B CIoT eI Holl Dad 3, TRIID I A sASlol A 3l Aafed & 3
& aoran g o swEif¥or 2arRe: 9/11 & a6 $3P @i 3 wga Riferd g1 3 SAel ISI DIvS dal g3 o J1 8l ows el 13 e o 30
3ret, u1g ayf 2001 & a1 8, ST s IRIB2 Tcall oRID 91 53 3l 33D 3iferet ASkel 3t sl 33| s Sl e sofiSeau gu i effe-efi 2@ Soif Bt
g oft U crerol oen fob 3fSec Foft @1 Sit At 8, as st Aol 3 O et Aol 3 S w2ard &) A3 Ut Sioreral Ry vsaseR o v
DI 3 S d UP IR RAORA 31 918 3T R Dl wb PRI 9 BIsolAd uus RIRIRET v 597 o1 3T 3oalol A A @I Ry fop=rr b
fror oft el I TPRBCA Heid g, ol A dga-A1 T fssa P o sar 3 w8 Riar &t ara &) This is what our former National
Security Advisor, Shri Narayanan, mentioned in Munich at a Conference on finance and terror. 331 w2 dierdt g8 3JP a6 Sit
Rrerfer soeft, 3301 sEIf¥epI, Swioft, WivT iz R & Fider uraewer Sor 9, 3oalol Auel R PR w2 Jor domrn) Avar Rrarif¥dt drle
of af 2003 3t usell TR oIS S19163A 3PI¥T DG URI bl 336 9ff DI seatrol, At Slorel of BRAS forxm 3 3oalol dal 3-

"Corruption is an insidious plague that has a wide range of corrosive effects on societies. It undermines
democracy and the rule of law, leads to violations of human rights, distorts markets, erodes the quality of life
and allows organized crime, terrorism and threats to human security to flourish."

difepor Ioglol Gt ard dgd Aacauut odt 3-

"This evil phenomenon is found in all countries, big and small, rich and poor. But, it is in the developing world
that its effects are most destructive. Corruption hurts the poor disproportionately by diverting funds intended
for development, undermining a Government's ability to provide basic services, feeding inequality and
discouraging foreign aid and investment. Corruption is a key element in economic under-performance and a
major obstacle to poverty alleviation and development."

This is very relevant to us, to India. f& a1 Sacudic sft o8t w2 Do) 3a YA 8ft ordl B2 ADaY, eI Bverer b Racw v sifdror
Tcloll dIfau)

The black money kept in foreign accounts illegally, that is part of it. Again and again, they have spoken about it. a2t
33 a1l I Fgoft & fop 3 apft-arefl it ol Aol AT B SIRAGT G9I 917 DI PVl DID AR | lIel ASID DT 3| UL, 3! SADI ol 3 3pft oIS
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7131 oft smeifey fpem emy 3 user oft oRT €, Aifdpor $A AR P fowiqun 9 ol Sxar b R dier Bt aga A cller, A2 s B oft wea AR A
D IS 3 b 3Mu il A B3t Bl, IAPIdId seoll atc 3okt ar? I found it a compliment that the Hindustan Times invited me
to make a Keynote Address to the Leadership Summit .Do you know on what topic? It was on "India's Yatra into the
future". This is what they gave me as the topic. They need not have put the word 'yatrad. I said it there also that I really
take it as a compliment to the 'perennial yatr/. #=t zgoft &%) Sterr et smum! TArRT 5 Fol 3 P EerR B T2 3 T Usd & 3,
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3IERIST HBIGR, 3 SMUChI 3P & fo5 3MUol 3IIH! TSolotdic M9lel b FU I TddrR b a St IAD 966G IGcl 9 3, a8 ARV TSoloic
#l9el P 916G 18l k| ol Pal DIs aId o1dl, T e 6t aat 31 o) Bt Fu 3 swerel it dieRrR ©f, # 33! @Ael oo Adjournment
Motion is a failure of Government. smu a2 ®ier vus operR Ht YFam @t o2 Xt dl It speaks of failure of Government.
Therefore, the fact that you have accepted it only testifies my view that Adjournment Motion would be the most
appropriate. It is a failure of Government. darr dai 3 oidf 3| arht B% Soil of o e Sit 75 uae! ofdl o Idd | user FagsRdrs &
cileT 3ol a9 fop Afcber Rt & a2 forwT 3, 31U Blol Bl 3 36a diRIcIc 2ol Alcl? 3 oldl IATLsY| BHIL AT U2 forE 3, 31 Al Arera &
oIl foo Cart 3ASIol DS DISH 3| DISH DI A Bl Al A 3CTeT 3 Ad Al d DISH DI Al oIdl Aol &, 31 d Alold 3| 3 Joalol FacsRds i
gl gl dlal & dIG i seilad gara 3ol b arg, they have passed a law which is titled as "Restitution of Illegal Assets Act,
2011". lcIgret BT A &, 3 I8 AR BT AR UAT, Sl SeTd AND A DARI SR & 31 G2 AaT 31 DD P 9 SEIL B30 3, 3 1 AUA
D0l Dl IR 3| Usel Reifer 215 off, 3 g b arad ¥ sTeld @91 A 331 3 Al ofdl, YA & 3 Pad 3 b yamI o1 sft o1 A oft &a1 Saarpt
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St of vp & WG v @S dlerel Beie; 3owt A st of S Ruld &t b P 3o 3 ... (@) Sheft Sft sl 35 o 3, A smud! A o
ufScI TS Bt 3 ar g3, ... (aaeeT)

MADAM SPEAKER: Nothing else will go on record.

...(Interruptions)
31€181 ABIGAT: 31U Jo SIIST)
&€ (cauron)
MADAM SPEAKER: Nothing else will go on record.
&€ (cauron)
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e 2ftest of war s 1,76000 @3 @ arer 33 3 ...(RAGea) ST Bt et F3M 3, $AfE dieretr, dl A2 Jor 3 3D soft aat &8 6 A
Hloll IR IST DIS HICTell B30I ofal| A IIA IST Sl HleTell 331, 3AD! aat 3eft o8l e, cifdpol 3 A6 S92 Bsoll, ol I b Hierell bt
Tai Y il 3 SAGT ofdt ol &, Agons bt Tt oft A sl I SereT ofEl Fored &, cfdbol SId A DICK elol P Tl T oI Al TG &rol A
ot &, qRIiico Iodlol Uscl oIl oldl fob A DI Scoll asI gl fAGell 3 UST B3Nl &) 3MISI AP IRPIR ol UG folAIel oldl I b IRDR B
3foreITel 3 HRARN P fipeol erel f[ASelt 3 3, cifdpol scilact WIsoifSrIeT st o Bt v 3en 3, Rics b 3, vorshsl 8, Rl 3ol 3Gt
oI 3| i Dot T8 3T D2 g9l BT § b A AT Al Seildel BISOIiRIET SCHIET DI Dle D 8 A ARART Stordl uret oI St S bRl 3,
3AD ORIR FRPRL SIArdl vd qepaRll 3 3IIAT 3, 3D 3MoRIR [l 3 el 3E3e 3 i dcildel WISolfIRICT SB[ Dl ARIRVIARI Sid Al §
3z 30IP IORIR &l R Sl [ST 8, Al dl Fwga bd 3 1,76000 A I arer g1 2o, clfdpel dal U2 scildel WIsoifSRIeT sehEt B
3RIR 25 ¢ B3As, A dl ol aird BAS A ot Ba 331, ciftpol 25 R @S Racerds & Il 3 o6 ) ok & Al YRE: 3ol WY 3 As
@&l el feb 3PR Yuia Sft, Frersiasl Ris Sit A8 ART wAsve Ast o AR Al 3 dl JSId ol b AS AR DI ARI GASUC Gl D 6 el aiidl i
sod¥c @2 ol 3l 6 oA aIidl 3 sed¥c DA dl Bogdrel @I 'Fel sfn gs e A Saeres oo gorn & A Sl &t used URkp 3 st 2
SIRP|' VAT BIE 31 ofdl TP 3 SIal U2 38T ITPHet of 3, el el 33Ut o &, St & fp=ireil Y auel Vd & 1w wild Siet o 8, Siat
fRe1ett o 31, Skt e A gyl 9t spft off oo ygor 3, Srat uz 3calel U & G ygor 3 forefl 3uctee w21 <t 8, asi Rerelt vdeiset 3 3= Rafer
fgogadrel & 6 eI siidl 3 21 SRl Al SADI Yord2 clloll DI cIoKT T fop B area 3 @il ordl w2, s f[Sad a=rr &) 3 As Al fae sicft
Sft Stare 3 TATest 5 =i o1dt fpen, 3@ A =i gan 37 ... (o)

oft 3ol R (@orcilz 5fdivr): 1, uel. ddvrel DI ArSal oIdl e e ... (Raaret)

oft cireT @out sisartl : oidi-ordl, a8 Al v Wi 8, i, ®$ el awm Al saw! Aol Prerd! off oo =1s 2003 3t ddvrer 81 srm, 140 9l B
3ATer Bl ATSol D2 for, cifdpor 33ept IEGTS B2t 3t ga1r 2011 ao uga srY) 2011 3 v 9 3MRM o, Yerowid] odt fager s 38 &1, Sier 3
Ugcl 3o8iol @al feb 3 WIS ot Bl o1 dae St a1 8, 33 JRIG-gBIA 3RIG, cifcbol TRl Scioll fdcted g3l I oldl Sloldl &) SRl SRl fb
o fHfoRTIRIe DIt Toreil off, I8 Fotol 31 &2 Rl B, oIS ot 31 g8 Al Fel a1, A ARL A f¥eet B 3, cifcpol Pel-PeTd: T A6 Y9 3, St
Al DI of ol gl b DR A AW 3 Kidofl Q-ufdea gloll aifde, ds odl 3| As AYH DI s 2@l 3, i ofdl Ds Wl & 3R Yl-ufded ol
qIBE, AE Il 018l B3N, SADI TARAIol IR 9 SR BRIUdT Dol [Ugel [Gall 3 IRDPR I 3iR A &l Ud Y%sl P IR ¥ A8 D3l 9K [
B3 scldpdtoll b dI2 I TP GBISC YUR SICG! 599 BI9Y) AE APR I 3l 3 el orM, A dgd Foft 3 9 argen o My arse YuR St A Sieat
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oot afiz orfieoeviir it 3icht (Si. wRea sregeem): 3 UM SV Dol B fore AP aredr g, cifdbol Siai MU sciddoft Pt a1 w2 &, asi
A U Spenf¥er wr g, s ATA gt AR St 3, a8 sareh A St TAT 30 2aT 3, It FAR RRIRIA SI-pedlz 3 AT IsT oK foperr 3,
3acht oft 216 Si uferefdct et 28t off, 1B AR Earen o1 G 8, 3P T2 3 MU =il ofdl BacI?

oft ciret goour ssarl : gi-ai, d 3Mub! dId DI GosSI DI & 3R A A D&l g fob A Ugell o8l aladl g, clfdbol PR @ 3MUD Aol UGDI
JollS b 36l 3rcll P T2 I R P B3 3, TR [$eA 33 8 Al T ARI DI AR AL DI 8l IDC 3 3R A RRD DI KIGID Dol IS allfeAx
foreren 2, oot se 2 Sttt 3 3l w8t aw 5 A3 SierdRl 3 v TS U2 a8 3l 33Ahl ucofl Bacsieds 3 Ridfisiel dofat & fore oft smdcor Sor
arsd &, & e e a1 Soll dargd &), dofoll diad d i 3fifeTe war sk b 33dT S uRMIE 8, $ADY clcrol odl aifdy; vft At Fecr &, sht
A3t 31 o1dl 31l o Bogarel 3 8l @R 81 8 3l PR fad s} St frdar A sar b &6t arcfl o1 B 8 =y As & Blol, IADI TRA-TA
g 3, fpa-foa A IFgoe 37?...(=aeel) a8 @16 9 Re,

& argon, fsc &l 3 Fifep, smueft Ay S dol JemH Bt Al sufladt ot w2 diwon & oft, ol sl & b 5ot ail 3 clpaoll B s93 Pt aat
D] BT S A cllell DI As IAIAI § b a5 AR ARARI of Racsiels & dpl 9 A A YDR & 3M6=0 A 3dA 3 UAT Sl DARM 3| add ool o
AR, D8l & ¥A1 Al ofdl fop ARAGT of #fl w2arn 8l HAol sl b st ofdl ue vl sRaaR 3 v AR oIt sl of fop diel ARG & ol oft
IAIDR P URT 38 8| ol P&l b D A D A AN ob 331 urct & Asit AR S srerst Sit il 3l IaR AMuler Sit ol [Facizerel feram: &
3, ubisfie ¢ S o5 zoe ura oIS G od &) i A sl wen, ...(=aemer) S st Sft, Acel B A AiAST A LA b Faciverer adt 3,
SIA scIaorel Ddterel st B8R A dien &, 3 & =il of <5 off Jacizorer forn Se, vhiskic forn se 6 s urr oI fageft o odt 3,
fageoft 2iufer o1t 3, fageft vpSe ardl, SeIcRT s¢ o1 CIfSicioie PR Aloll BIaT A DS fAS 3 RMUR BT 3, el BIAT 3, IADI ASDI PS
DI DAL &, 33D PRUI IADI J&l U2 UPIST FIcTall USdl &, dl a8 3fId 3, afSidldie 8, 3331 @13 3muftl o1dl 3, cifdbol scciiole vbse oldl 3
5 fEacizoret ARt Al wiid o3, AW ARG B3| A sAfeTu 9t Dadr g b 5 a1 DI IR D2l BT b a1 s uetllslon Adt o8l 3, cifdbol
3IIST 95 clioll Bl ASToldI3il bl SIIciIoll 2ol 3 3 3MIAI 3 b arbl A2 Sl &lier 3, A Al b2 oft SaroIerR 8, ciftpar S Istoldr &, q St Jsamott
DI 3| & eIl & O 531 YR P A3t Do 3ol A ... (RQHE) G IeTd 3 4 Aleldl & b f[ptt oft Sor 3 ... (=raemen)

31eA8T ABIGAT & 31U Jo SIISY|
&€ (azmor)
oft 2iorI forsuer (FFas 3wR): A6 3o Si o 3 ... (o)

3TeALT ABIGAT & 31U ST 31U =il TS &7

4€| (caarer)
oft ciret @oout snsarvil : fpt ot Sor 3 S Glferepar P =l DI sfavIeds] Bl 8, dl IADI 3R IS & A3l il w2 usdI &, IR DIS AT

oId &adl 3 Bt dd b sreArue 3l siaee oft 331 Ponfda 3K 3, cifdbar clddd, i IsTofifel 3 BRI B0l dIcl RARD 33 IR ClISA IsC 3 BIAl
3, BIDA I Bl 3 3AD! ISt At sreret off archr efell A 6T Gt 8 siie =Hifere vl @ Afden Bl &) 3Mu SHB! PRI AR STorrail bt
SIIclIeel Bieft 3, Al aIfer ToIdl 3) s A& o1t 3, ciftpor B2 &, s Bagaiet 3 3 el & b 33 YR P diccst Baa 3oTol A 8ft 3B BRI
el [IeTip2 84 Astoldlsll & s 3 Soold Ual P9l AS dId 3[cTol & [ 3 Al Dl § b lolol #it Jololl arfde faet e} Sft s21 a2 41 aft Aoy

#SI AB IcclA Dol IRIA ool 28l 3, 3t 3 ol Sar &1, Sl YA YIra I, 3Ad YeId DI U 1331 A5 4l o1 1 yera 3 sl srr fop faeq a2
3 BodGIIG] 3PRC BAIIGT AT BT Ioalol al b fora a2 3 9 fiae Dl udt D96l S FGIRI SIGI AfIY) UG A Soil DBl Bal| FalE S9I of
anfl ae a1 a1 ol fpen, cifdper 9 fEias Bl Siepe I Dl RIS DI 32 e I A B Aol DI GaT0! 3Uai-3Meft At fEacisoly &
f&w) 9 argen ...(caaeer) ot sAifere et srdier b 1 dicest 531 3 3iiR cif ol b fore gerored} sl T #icft el 96| a6 i 5t 3, a6 o
Pact Idw2 B Sot Bl al, Afdbel 52 bSISc & forw, F Pact AMc! Bl ad oldl B2 28l §, I A RERID! B, ARIST B, Sl BSIST Told 3,
3otapl oft, JaD) PRI Yoz A <15 Mg 2 b a8 siuet-siuet B forx @2 &) 3A &t 3A oI v wEl Blo arfae, ...(=awmel) #8ien, o sdt
ST 312 SOt Al 3 argen b freoft off I st 3 o1 f¥elare 3w Wi of 3 ol Sit o e &, fpaft 3f =: 21t forear 3 A fepaft 9 e i ferar 3
v Racordlvs 3@ oI 8 sARI B P A ST wofidic & that is not barred. & fp2ft & arer spR wofidic B 3 Al 3PR 3oalol WA 3 T
AR 3l 32 <&l w2 off T2 DdArRn 21 A 33A Sacl alglel TP, 3oidl Racords & vauddft 3o A B &) 308 BA fraxr 3? 3calar oft
Stefolt bt A formIct 26l 8l ADdl & [ feracoucol d ol A fermIct bl [l fosliet sellaz @I, &2 fe1e alfdiferugre dlon b 8 ol fart
aicft 2 gemotscft A SietR! of el iz @t ga1 @I Jferrol sriiol ad 2012 9 fadbiferast 3 aar & fb J ot &) swfi-apft Bogdrel cssa o
cllsofiu Afdere 9 d Fxw=i Al ol 3w Rifd d cigel A BI3A 3T & cifcpol Ioalol dai A fAfSA U2 HINUT DA gU Dal b AT URT ol 3
FdieoRcls &t dobi i Stel dRARI P oIET 8 3oid! 31 U SIIeIdR! 3| 331 9] SIGIPR! ol dIell BerdlR il eI sellar 8 391 falRier sl
P Raclie B el BT 3| 3ADT BA Tcd 3l olresn Al d ad 2012 3 1 ofet TS0 392 R gggiferefsr & fp aa1 ol b=t A uar el
b o= Aer 2 sz A Ber 3? v a2 usal 9t 3odlol Sietwt St Sit & usdl ordl eft Aifdsor Sodlar Store! ¢t That has been denied by
him. He is not there in those 26 also. That is not correct. s & ur Sit 8t ot s1e £ 3oTdl 3 Pede Ad DIY| FARI 8ft DI oIret 2
dl U SRF2 SATSEeT| ... (RGe) Gt a1 I e Dsoll argell b werse YU Sil 3MU YDA DI 33 3MU of 3Gl AD A o 3 qRr-aRar
YRIcIol foba o5 BRI AT €lol AUt 3Me) 3R Yoo 3 gforn & g M2 Sl of, ISI Al 8 b vp urfelamic} Sferleret 3 df smecferm srm e,
It was way back in 1974. it was led by the then Parliamentary Affairs Minister Mr. Raghuramaiah. On the way, I dropped at




Philippines. & fiscfiftioet bt e 301 f&otl welorel ARDRI asi B AR & I6ID BIA9MET P TG A Iol| TG 3 AT A 5 Ia1 P a6 il
AAfder ascufer Joft siblent ang) 3 ot Commission for good Government, IAM! UaCT-UEET A6 <D =1 &5 Ao b Rioft Jwufer oft
3II? Sl et olficel dee et Sit 3ol 3PRIml, Rienyz 3z Racsrels & il ®2 xdt & 3AD! At eisly) A AR RUlé 33a o2 udr oen & apfi-apl
ARDRI DI ARI DA T T3 3| Iolchl ARY AFURT AR I IS 3| I8 fWetiftoy 91 acil o8 &) I Jollses ol9ll Podglel IBIGRT DAL A
a5« AsrRI g€ 3) # aoran g b These documents have changed the whole situation. 2fiftre Rdacsdls sft ar-ar waar 2 6
A DI D2 Al Adt, A ABRIAI Dot & fo1e dar &, @t Ja & fere dare & Unless we are interested in seeing that the names do
not come out. s clisil 3 21E ara Herdl 3 # o1l waar Aftvor ara Berdt 2 6 Pac =il B2on a1ad 3, SIafs # D8 a1 & b PR s 8
o1 el 3 Y o aIfde, Aol Sloll TIfae, S2oil ofdl aifdw; This is an occasion....(=aerror)

oft sroicd IR & ad 2012 & w16 @=it?... (aeer)

oft <iret oot srsatt | af 2012 & w6 =i 8, T IR APTSUS], 3T Aers! A o1l S1FI| SARL AW A [t I Wodlse o1dl Dol aIfdy) A ofel
Blonl anfau o5 af 2012 & ar6 yieriirea dton, f¥fifdea oidt dom uscr fap=ft of fopen Slom A o1ct & 2 & aY 53 uet 3 oft ol 3 fop S
A2 aid JacA @2 &) Do not do it. 5f¥a glenr aifdu...(=raerer) o1df Al fhe DI G Sel-sticicrol BN Yerlol icft Sft st I gu &) ol
UBCTI-UECIl 3UGll U, Iel ¢l b a2 3 Yenel #idf} off ot adf 2008 & et 3 forar e, S/ Swieft of werdisht do feraceics & oo ol @8 &
fep 39101 Gl eI forw &, aftpor Jowt A Brb 600 SwEisht & &, ardt gform & ardht Soif & &) Fol Yot At Sft B uq Rrar b 31 Awar 8 fp
game oft &) sfifeTe smu udT cemse o5 aRn oIS BN ) 3PR Bl Al 3ot ol AL, Ioalal wal i we would be willing to share this data
with any country which approaches us without charging any fees. 3caiol 3 orsg @3 dd Udl oo b 3Muel 3A WRT B e s Sft
P! el fom st St of SI STam feRn b ool 356 wyia foben 3| 3oalol 3pfl A Do ot &= 3 cifdbel AR JIG 3oalel ARG 16, 18 airar
f&w) e w16 Sil o1 6w,  8ft snuel fopit oI o1él e fob e o1dl aar Ami| ardl AR GIorN T At 8, a1 oldl aer A i argen fb
3IST 1 531 Agcayul aai & a6 SR usSioldic Al & e A ALIGAl of Idicprz fdberr &, 31U U3 & G ol sicllol Pl adol ARY G DI )
..(caerer) gt b gt Il 3SR Hifde) w3t Il Sloft aifde; it @t purel &t SEe ordl 3)...(aEel) d IR-AR dId ordl DI,
Aifdpol gerror il Sft o war e First, I was ridiculed. 3ot ot @ ara ot awft sft wofi-wpsft RS iar & 6 25 ara w3rs B 21far wat I
a$ 3 I do not worry about this kind of ridiculing approach. s iR ®2en usar 3 3131 Feoft aq &S o 3muel ¥4 os far & it
fSol O 3iG2 891 3IUGIT DI 5 D) 3 Al ol P Iol A Al ol 3l a1w; sifere 3 agsn b Acer Dl AAN glell afde, Sor DI AAM Bloll
wif3e b 531 oIa gt & aAwa d Wor is willing to place all the cards on the table and tell the whole world that this is the
situation. We have nothing to hide. s ®3st at smu st ¥ gaa aon As el sreat ol 8, i e Daol P aIG, A A6 & b &2
3IUol HINUI 3 Sl JAAST Sl 3ol Yol 3 31y @ &) Joidhl 31uofl wictlser 3 cifdbol HSI M2RT 31l [ v [&ol RIEID oI HUR Sl BHell
B30, VAT BTl B3N SRIDT DI 31l o1&l 21y AT Al U-Ui #ef] S 3ol AP D2 Al U {&ol dI6 oIRISEl 8l 91 dl A Pl AW gU ol
FHUT BIc B2 &= sk ... (=maemet) Shri Kapil, are you responsible? v sifden sruare 3 eft St a2 o1 3iiR yfert wadt eft 5 saror oo
o8l foparr, ag dr &t 8l oIy g g2 bl &I &) VAT AT D3| GBIl &7 $of AR Al & DRUI U 3(Uol BClRRA DI € D2 38 §, Acel DI D2
33 3| sAfere 3 yul Sit, geret e} Sit 3 wsoll argen b 3T PIet €6l B fATRI 31 U3 DA AGol P AWI6l 3| $AD 3[elIdI Aol il I = 3,
308 3T TADR B3|

MADAM SPEAKER: Motion Moved:

"That the House do now adjourn."

SHRI MANISH TEWARI (LUDHIANA): Thank you Madam, Speaker for giving me an opportunity to articulate my views on a
subject of such global import. It is very propitious that this discussion is being held in this House at a point in time when
the world is confronted with the possibility of a global recession. You have a double dip staring you in the face and public
finances around the world are under astray.a€| (Interruptions)

MADAM SPEAKER: Please let us have order in the House.

off Frofiy ferarst @ & arorofir susamft Sft B R A Repa sawie ar g o it AEeaR sefeazen 3 what we call as a shadow
economy or a parallel economy, it saps the vitality of the nation. It denies legitimate revenue which should go to the
Government. It corrupts the electoral system and most importantly, susarft Sft of @6 s epa A& Bd 6 St sdor sl
QRIS sz oA 3 vdb g sAfere I will endeavour to divide my presentation into three parts. First, I will try and apprise this
august Assembly the nature, an extent and the magnitude of the problem. What is the nature of the beast that we are
dealing with.

G, IXDR ol A DIl ol Pl 182 forpIctol B fere user B & ik I, Sit P 78 susail Sft of sort & i it Ardsifere aat 3 @3 ol
3 31 3 &, IoIDI oA Sol Dl 3 ALCT Dol AG Sil DIl eel DI AW &, SIAD Sl UseL, 3| TP 3NAfR¥® usel, & 3R 182 I Use] & Allt



UaRIcoic] SRIIYM0] &, [ IHU2 3IST AS DI AD] YA IR SR 3| Sil 3liARD Uscl &, a8 it 3eoil &l 513t & il fob vaRicsic SRt
3115l A 3Mo[HIol IR Sl 3 b 81 bt Sil srelerazen 8, Sfisidt 3, ds ol Rfériel SrerR ) PRI s1ibs Al 3t Jlslg oidl 3, cifdpol fadsit
I UG JAlololl & b HRd 3 Sl APeaz sefezen 3, il Ucid sdloiiddl 3, a8 9IRIG cIoRIel U fXfeRIel SIelR 3| 3ieT #iRd ol Sforizeen 121
BAS 3| 33 A 65 yfererT cler Adt-arst A AdfeT 3 They are excluded from the tax net under Section 10 of the Income Tax Act.
3AP TASIG 3A 591 3 42 BAS VA ol 3, RAoIp! B2 Soll AT PR 33 A & 12 DA WA cldll Dl fOrepIet S, S Tt 3 =M VA RIGART 3
ol 3 fop Jowt D2 o DI g1 otdl &, Al 30 BRAS WA ool 3, PIoRY $A $9I 3 P2 qRAcIoN AIfBY| TIfepol A A I f[pelol B2 IuslpI 37 64
31t @16 3 BA5 35 ara Brb w2 3usiicnt &) 3 A siis Rb sAfee 531 Acar I el 33 23T § 15 32 et 30 TAs WA afep 8 Rrordt sorda
o olc A w82 ol 2 and this gives us an idea of the kind of internal parallel economy, the kind of internal black money
which is generated annually in this country.

13.00 hrs.

Sil fageft use] 8, SRIP FUR A FeUSTel YFAI TR RN &, IAD A2 i U ISt Siiolofl dgd SRe3I 3 RARIeT Jforrel of 1990 & Gord & a1ear
o Jest &t oft, i aga dicr St arel der Aol ame & gforn 3 206 ¥ e &, Pod [wifdrier ax1 Rsflsr et smar 8, or which can
colloquially be called as tax havens. vw siaRisct 3o 8, RORY Jo it Scotgmiel AccHicy Do 3 3A D DI A6 3ol & [ ad 1980
& a1 half of all the banking assets and liabilities of the world sreifa gforr &t am 3 SureT bt vt vd arfdedts 3, they flow
through one tax haven or another. One-third of the total FDI, it faceft dsft forder dter &, R smrer 9t &t ordt gt gfern 31, 3311 wp-
ferars f&s2n foptt of fopeft Eamt 3da1 b ¢ Sirer 3 Fetolter srsamil St of f3ray fopem .. .(RIaeEnet) Aeises sioled ot DiaRt iz &5 &l Sit 3dzen &,
3ol 3fopeIlol PIRL & fop ad 2007 3t gy ol goft forder ot st a1y off, a8 1.7 et Siert off) ad 2010 3t snféf #ict & DRUI a8 ged2
1.2 Rferrer srer 36 srfl, woq didror arcl @i s & 5 af 1980 3 ci? ad 2011 ao s fioft gsit forder 3 S %61 o1 ¥ 26.2
yferord 3 sgd2 33.6 yfererd Bl sRIN| $ADI TR A 32

13.02 hrs.
(Dr. M. Thambidurai in the Chair)

3] Fcicrd A8 3 b 82 dlemr sier, Sit gioran 3 wdt aft forder fosen Sirr 8, ag fepet of fopeit Saar 3dor & ¢ e foven Sire 8 A snips i
3MUPH Aol SARTE 3 2T § I $A ATl 3R $A Aed Dl A Sliolol Dl SR 3 b AqB Sl AR 3, PRIG W 36l 96 8l &t 3, As
fperaft fap3ret 8, 310t Sit et 3u 3, a6 a1 a3 3 et g3 3

aemufer #AdicGe, smsaft Sft of smel abe & U SaRr 3der @t faray fapem; I would like to draw the attention of this House as to
what is a tax. s o 3da1 fopar @emr @1 o 3 A tax haven is nothing else except a sovereign country. At this point in time,
there are 206 such preferential tax regimes or tax around the world. Now, what do these tax havens do? Saw1 3dar w2t =i
3? ug o 3o vt Sfiferi sl Prolel FoIrd 3 fSteRT St sierRtAd usft 3, a particular kind of mobile global capital is attracted to
these tax havens. What do they offer? as gsft @ai @=if o1él suefl, a6 o1 Saer 3de2r 3 = Iaof Soff 3 & @il il 8, wiiftp asi Soft
SOIPRUIRIGT D2 AP 8, 24 €¢ 3 3T DUell 9RF D2 AD 3| AP eI SRl SRI9EI R AR Ist ard pifbsiormferct vs ARl &t
3IRoct & &) Jsl R oIy g3l Racselvs ol i Agel Dl ddloll A&l & b {311 Dlofol DI dAloloil arsdrvil it of 1y fepen &, 33D arasig ot
3l RBaesrevs 3 v ®eme 3, Article 47 of the Swiss Banking Laws of 1934 and what does that Law say? It says that
"Anybody, who is a bank employee, commits a criminal offence if he divulges any information with regard to any bank
account...." & BiSIGR! ®I ARICH 3A B HUR A4 oIl Foldl PR bl fiSoft PR B a8 Il 3, A8 BISIGRL BT AWPICH Ad 8ft T SIrar &
3PR 48 3Gl IPR @I ot Icen &) @ A 3, yes, there are exceptions to the rule. Money laundering and proceeds of crime
are exempted from this rule. But then the country which asks for information. a& Sor Sit 1z et e 8, I3 A6 Yenfdrd wol
USdI & 3ol Plofol & s 8l o1dl, Racsiels P DIolel P dsd i b As IR 831 &, AS AP ISR &, PRI X 3 A AToI AP ST
3 3

Star ol usel wal b 18 St Saet 34 3, Sit g3t gforan 3t et gu &, Aaweft dier fpear & &) There are three kinds of tax havens. The
first one of those which are linked to the erstwhile British empire. They are centred around the city of London. They are fed
by something called the Euro market. They consist of the Crown Dependencies, the territories, the pacific atolls, Hong Kong
and Singapore. & G2t a1 & fop siermiol 3 diol PI el sRT 3 g2 Widirer Ta=t 3d &, A oS ordl & A, A 1920 afiz 1925 9 wot 9,
Rl wad 8, BRI @& & SUFD RUD TS clIsdsel cIsol golel| dli¥ Sil vafSfer soloiisl eft, Sit gforn & sl sreferazemt 3, 3odiol ot st avs
b oftferrt gorrs &, S ot 3, 3¥0d 3, gas 3| $ol AW oDl Dl 3PR 3 uf¥smr forprel v sefofifer I fara 3, all of them can actually
qualify to be called the tax havens. @& Jrr forqg # sfere B2 a1 g, s a6 B2 ol 3 a6 daga e 2l st 3 5 smuol Sw2 e



Aol 3T 33 ST ol Al & 1) ARANKDI A6 3 b 82 S9I of Al Sol S9il of A AE P PIolol Tolle 3T &, FFRRI A A6 DI Al Dfted 3, Uil 3,
33 a8 A2evT 3 3 B, A6 A A 3 b S BIAT FoIr F3AT &, 3A AlSol DI PifSter b oI 28 3) U2 AB Sit Ub 9 berrRn S &t 3, this canard
which is being spread that as if the entire problem of black money has originated because of the UPA Government, I think
nothing can be more untrue. s3I s aid 3iik ®1S o1l 8l ADd! fF Sl Bretest 6 W 3, A6 AT IRPR o Ta1 & ... (Rawrer)
arafaoar a8 3 o it is a legacy issue. The problem of black money is linked to the economic models that we have adopted.
It is linked to the taxation statutes that we have put in place, the taxation rates that we have followed and more
importantly 3Tz 313t 331 a1 Dt Baol I 9Bt ABIA 2l 2 b pIeteret bl IR S B2 A2 YAR 6l Siifer 3, St scracieel BIsoi 3, I3 oft
3191 &8 & saIfere 33w oft JurR ool DI e

I8l 1R D3 fb3d D b TN o8 b 9 oI fbdol ol fagoft It 3 st &) sl Storar it B Sit ere vt 8, a8 wadl & fos 25 cra
DA Fue A 70 cIRa BAs IUL ao 3| dcildel BsifSrIcl st Jiven o1 fOray fpen srm a8 wadl 8 fp 213 Riferrer aut sierl 3, Sit et
&l Blera 3 462 Riferior At SIeRl 8len cifdpol 3pft ao it @I s o1dl & oo fbdel ot sRa @I f[ASeft dpl 3 sen 3 safere Ydfie
PR of usd i i sArd 2011 3 52151 ST ot B e v TSt weltors e, Sit =18 udr @2 135 i & 3iG2 3iiT a2 fbdolr A1 dremest
2, fepdcil aSt Ws AATGIAR eIRaed 3, PRI Udl €01 b 3D dIG DGH 30T Sl A, IA AUA RN 8| VAT 31l 3 16 uselt ar 33 a2
@I 3t Dt o8 2 Ao 1985 3 S pisfRt urct ol IR oft, SRIe! otgrelel $¥ieRIc 3P ufderd uIferit Wrsolt ®l dweilere g o ISt Bl
& fore o5 31 Jo1 31 o wrcmerer 3) 33 29 3adt fAid off fo5 36,786 wAs sue and that 16.5 per cent of the Indian GDP is the
extent of our parallel economy. s=fiftre af 2009 & @Ig Si@ v siRiIscler smet AsdfT d@oft, when there was a consensus that we
need to deal with these tax havens, we need to break the walls of secrecy, the UPA had put in place a five-pronged
strategy to deal with the menace of black money. What did that strategy consist of? It consisted of a legislative framework
and upgradation of implementation systems. ¥31 clisil @I ¢S Il Sil DI el DI UAT TIPT D, VAt ATAT Follell, S oI RBAcTD
CIST oI5 AD 3R AW 73 Sl U ARMCERI 31191 AsaAfel Tol 3 8, 3ADI olelrd Dol PSRRI A PIeT €6l AURA 311 AP 3| fUsel I8 At 3
A St 22 e 3o1e 5@ 3| The steps which have been taken by the UPA have yielded results. smse 53 s 2 sl Sit ordifyear Sa=t
3d0 8, NPIRY, RIS, [Jfeer afdiel amselsy, 3imsel 3iiw o1, ool 3iseig, Siofl, foldl, Ac-DIc, oIdrRI, A9lel IS cigA, VA Sl CaA doA
3, Solcb ATel SR SoBIdIgIel UARIS Bofidic b SHUR gAISR fopRI oY 3 3P aad 333 G 3ol Aol Dl st srft & 6 31, smuds Sor 3
B3 AR aIEI® 3, e 1 3, 3ol W2 3 U SleldRt SIfore; o8 il 3 3 swidier ARE I srft 3, B3 1Al b w2 3| $A AGDI oIdlsl
@ 2 Rs. 34,145 crore worth of mis-pricing has been detected. s Iz frr-yrsRier @on dist 3, AsmulcT Ao v A9 o, srsaft
Sft s s 8 & 9/11 A uga Swfd sidRitcter selerazen 3 scla-aoft eft S garem & Aread A SIRT Dt oft Afdber SIA-SIA Afcbor-cif Jzea
Bl 3R CAB-YIsiier & AL A, 3Ma2-sodleiIiel B AR A, 3ISIT-odleieT b AT A TAT 3iGI-TGET RN SIIAT 3 32 3T I3DR of
o€ BB 34,145 Ts Iwn S A dE A BrRI-ysA oo sk en 3A A fser ) 18,750 wds mw &t Sit defics sowd &, 3A as2
forepTetr s 2 3liz 33 A 3 BOIR BAS BURM AT & il fusel 6 Adiol 3 IRPR of AfTST Db, 2SIz B2 fFeac o 3) Siai ad f[Ageft It 3
Jcloll bt @i 3, Wit of 70 clisll &I et St &l 3o1 70 il & Raew wrears &t srft denr 400 w3s FUR A 3D DI D2 Rl o SR
3z 3o1b HU2 Bisior &I o1ar Sidt 3, ... (=)

MR. CHAIRMAN : Hon. Members, please do not interrupt.
Nothing, except the speech of Shri Manish Tewari, will go on record.
(Interruptions) €/

SHRI MANISH TEWARI : Sir, a reference was made to the Hasan Ali case. I would just like to read out one excerpt from
the BIP Task Force Report on black money. It says:

"The ED gave Ali one month notice to reply to the Showcause notice and also explain how his fund grew from
an initial deposit of 1.5 million dollars in 1982 to a low of 560 dollars in 1997 to 969 dollars in 1997 to 8 billion
dollars by 2006."

Sir, let us pause here for a moment. In 1982 this gentleman had 1.5 million dollars in his account and it came down
to 560 dollars by 1997. Who was in office from 1982 to 19967 It was the Congress Government in office. In 1996, the
Congress Government demits office and the money rises to 969 million dollars. Then, Sir, between 1997-2006, the money
rises to eight billion dollars. Out of those nine years, who was ruling this country for six years? It was the NDA which was
ruling....(Interruptions) Was it not their responsibility, if this was Indian money, to find out as to how this money was
siphoned off and how did this money go abroad? What action have they taken to ensure that this money was not siphoned
off out of this country? " zreft & gia e & sz, f&wrar & diiz) " F 5P SuT DIE Solic oldl Joil dradr g, difdbol B3 Bt ST U2
BISoll AI&Al & &b A 31ips Uil Dalell 3ot sl ws 38 &)

#dlee, smsamil Sft of Lichtenstein & swicl Bt ara &l susamit Sft &t F safRper |l w2 ga sooid ©l ) Wil Aol St 6l T
1 forq fopen sfiz get fp Lichtenstein st & omar &, a Lichtenstein & ofmet 3ReR & =i ordl 326t 3) 3 smudht sopafer A Jfiar dI¢ of s
ATRIDT DI S URL BRI 8, 3Ah Ritb 31 TP Usell ALl g



Iftor BYE et 3 oo

"The rights of citizens, to effectively seek the protection of fundamental rights, under clause 1 of Article 32
have to be balanced against the rights of citizens and persons under Article 21. The latter cannot be sacrificed
on the anvil of fervid desire to find instantaneous solutions to systemic problems such as unaccounted monies,
in which vigilante investigations, inquisitions and rabble rousing, by masses of other citizens could become the
order of the day. The right of citizens to petition this Court for upholding of fundamental rights is granted in
order that citizens, inter-alia, are ever vigilant about the functioning of the State in order to protect the
constitutional project. That right cannot be extended to being inquisitors of fellow citizens. An inquisitorial
order, where citizens' fundamental right to privacy is breached by fellow citizens, is destructive of social order.

The notion of fundamental rights, such as a right to privacy as part of right to life, is not merely that the State
is enjoined from derogating from them. It also includes the responsibility of the State to uphold them against
the actions of others in the society, even in the context of exercise of fundamental rights by others."

The Court concludes by saying:

"In these circumstances, it would be inappropriate for this Court to order the disclosure of such names, even
in the context of proceedings under clause (1) of article 32."

&g I oldl s 28l §, Ts Y DIE DI BT J) Sl cllol A Yl & 1o clISAA <Isa B o1t ArdSiford Tl o1dl fbe a1e, Iotadl Sidrel A8 Yier DI
I BACT &, Sl UD Slolfdd AP, BRI ARART SofdT Ut & U ARG of DIC 3 SRR DI off, 33 TR JoIRM 3RI &) A $A T63A DI YUY ol
TolSIu oldl goltell aradr &) diordt of ardgy forprctl; 39 Iora! TP B 3, Fiif & oft araa 3 b Sit wre eot fagell 3 ust &, a6 ase 3y
cifdpol 3 SFIoN Aradl § b SoId Sa1 uae 3 o a9t 138 &) 5 @ 3 Hol Arolofi T e} Sit 3 el AeRe! A 3 AdIe YeT o1 I8
JAaerer 138 predates the Right to Information Act by 40 years. And what does that Section 138 say? It says that any citizen
can approach the concerned Commissioner to get information about any assessee. I would like to ask the Bharatiya Janata
party on this point. They are very concerned about black money. Did they go and approach the Income Tax Department to
get any information about any assessee who has black money before they went on this yatra? e a wsft @< fdsmer & urr
[0l JivTol & fe1e e b $of cafpel Uz &3 Ml 8 fob Soldb URI fagell & Al 3 DIel ol ST &, Foldb SI2 3 3T Yol SHY) AT ofdt
fopan1, Riifep sion oret ¢ol aIftiRi cirol ot o1dl 8, afed DIel ol P HG DI ASTGHITDWT Bt D 3

3ITST &l U2 bal SR b vorsie fob frdol 3iis 3, 3calol v fSacizor &t 8 &b Sorapt fopft faSoft b 3t bIs U1 St o1l 3 3 IoId! TdPId
DA & U2 IAD AT AT B f¥acizorer =il o1t St o1 5 zae ur Jer 9 oft DI et ¢rof o 3)...(=aemer) a=n Soft sl fageft wret ot 3 &
b DA 37 A St SIS dlled 3, $AA DICH &hol AIUA ofdl 3iTol eI

Mr. Chairman, I want to bring it to your attention and the attention of this House that there are three sectors in India which
are the biggest consumers of black money. First is the real estate; second is the gold, bullion, etc.; and the third is the
Mauritius route, which is called round-tripping of black money. f¥rer v @1 it dacs 3, 33 dd Aol Et ot & e i
yraenet &1, 3oIdl fp3ral SIEeRie fpen? wordle &1 3R ol &t 37 (i) fparar sers? v gems 2002 oot amer 37 (i) & it Baciyerme oft SRR
P2 fIe! B A6 udl ool oR 15 o off IS Quet carwe Bt off [ dt sise Jeurs ordl 8, 3m! bl sern? worsie o). (@eet) Sit $od
Eaat vae & arr 230 v 3, RSris dad smum! o #ff udt Tdicer 31 user w2 et bt uioret ciofl usdl off f5 smud BIE smctEar St
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The interesting thing about the Mauritius route is that there was a Circular called 789, which was issued on 13t April, 2000
by the NDA Government. What did that Circular do? It prevented the assessing officers from finding out whether a person
was a bona fide resident of Mauritius or not. @=iifes 333t B a=m en? Ber a8 o 5 D off =R AfIRRT A AEBBe o smrn b &,
331 G381 2501 3 312 IAD HU DIS B2 olal cIoPll| $AD UscT RIB2 [T B Rt 3 sif¥ea=ne & o5 3y oIS sft garor S & d 331 garr &t siia
Bl ot s2ft a3z 3 1 St 2003 @1 it s o Tt i A TS IAMoR i Ui eft, a8 sevle $it o8 SRR the gold and bullion which
were unaccounted, which used to be seized earlier does not get seized. I can give you far more examples to show the
manner in which the NDA, during those six years, actually diluted the provisions of the law. &€} (Interruptions) Shri
Yashwant Sinha, I am concluding. ...(Interruptions) You can speak after me. ...(Interruptions) The NDA Government diluted
the provisions of the law to generate black money.

AAUIeT AEIG, SAMRTE 9 3Uoi] T AS DED2 A DI AEAI § [P PUl DIP $A HG DI ASIOLITDUI of [Pl SIe| b 311 AsALT Jol 8t
g, ...(cxaemar) There is a global consensus being generated whereby we can bring the black money back. Do not dilute it by
politicising it. ...(Interruptions) Thank you very much. ...(Interruptions)

MR. CHAIRMAN : Order please.



...(Interruptions)

SHRI YASHWANT SINHA (HAZARIBAGH): Mr. Chairman, there are some facts which have to be put squarely before the
House. Shri Manish Tewari has referred to certain developments, certain amendments which took place during the NDA
time when I was the Finance Minister. So, I have a right to clarify. I had no wish to intervene in this debate. I am not
physically fit to intervene in this debate. But I cannot let that go unchallenged for the simple reason that that is untrue.

The Mauritius Double Taxation Avoidance Agreement was concluded between India and Mauritius in 1982, when Shrimati
Indira Gandhi was the Prime Minister of India. The Mauritius route was opened for Foreign Direct Investment and for
Foreign Institutional Investment when the present Prime Minister was the Finance Minister in 1993. As far as the NDA
Government is concerned, we did not do anything except to continue what had already been in existence for years. This is
point humber one. The second point that he referred to was in respect of a certain circular which was issued by the Central
Board of Direct Taxes (CBDT) in April, 2000. He did not complete the story. ...(Interruptions)

MR. CHAIRMAN : There should be no comments. Please listen to him what he says.
...(Interruptions)

SHRI YASHWANT SINHA: He is a very distinguished lawyer. He quoted the Supreme Court judgments in this House. What
he failed to mention was that that circular was challenged in the Delhi High Court. The Delhi High Court gave a judgment
against the Government. The Government went to the Supreme Court. The Supreme Court not only upheld its circular as
absolutely valid, but they even reprimanded the Delhi High Court for having wrongly interpreted the law. That is the true
fact. Therefore, you can twist facts by ignoring facts and you can twist facts by telling wrong facts. That is exactly what my
friend Mr. Manish Tewari has done. ...(Interruptions)

SHRI MANISH TEWARI : It is not about twisting of the facts. It is merely because the Supreme Court decides to uphold an
order of the Government it does not mean that the intent may not have been misconceived. What has been the implication
of that circular? The implication of that circular is that since 2000 to 2011 the powers which were there with the
Government in order to verify whether a person is a bona fide resident of Mauritius or not whereby he can avail of tax
exemption, that power was taken away. ...(Interruptions) 1 would like to ask Shri Yashwant Sinha who was the then
Minister of Finance that what was the benefit which was flowing to the Government of India as a result of bringing that
circular. If he wants to have a discussion on Circular No. 789, I am prepared to have a discussion on that Circular No. 789.
...(Interruptions)

SHRI YASHWANT SINHA : Mr. Chairman, Sir what the Member again has failed to mention is that in the Government's
affidavit to the Supreme Court, we had very clearly stated that round tripping of Indian money going abroad and returning
to India via Mauritius will not be covered by the Double Taxation Avoidance Treaty and each such case will be thoroughly
investigated by the Income Tax Department. That was our stand. ...(Interruptions)

MR. CHAIRMAN: Nothing will go in record.
(Interruptions) €/
MR. CHAIRMAN: I have called Shri Mulayam Singh Yadav. There should be order in the House.
...(Interruptions)
MR. CHAIRMAN: I am calling for the order of the House.

...(Interruptions)
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SHRI KALYAN BANERIJEE (SREERAMPUR): Sir, "Follow the money" was the short and simple advice given by the secret
informant within the American Government to Bob Woodward, the journalist from Washington Postin aid of his
investigations of the Watergate Hotel break-in.

Today the worries of the nation are with respect to transfer of monies and accumulation of monies, which are unaccounted
for by many individuals and other legal entities in the country in foreign banks.

Today the worries of the nation are not only related to the quantum of monies, whether Rs.15 lakh crore or Rs.25 lakh
crore or Rs.50 lakh crore, said to have been secreted away in foreign banks but also the manner in which they may have
been taken away from the country, and also to the nature of activities that such monies may have engendered the
accumulation of such monies.

Today the worries of the nation are also with regard to the nature of activities that such monies may engender, both in
terms of concentration of economic power and also the fact that such monies may be transferred to groups and individuals
who may use them for unlawful activities that are extremely dangerous to the nation, including actions against the State.

Today the worries of the nation also relate to whether the activities of engendering such unaccounted for monies and
transferring them abroad.



Today we are worried how such monies be brought back. Everyone in the House will be asking for, how the monies would
be brought back. That is the big and simple question which lies today.

The worries also relate to the manner and the extent to which the people are damaging both national and international
attempts to combat the extent, nature and intensity of cross-border criminal activities.

Sir, very recently the Supreme Court has said, "Large amounts of unaccounted money have been taken from India to foreign
countries. The individuals and entities of a country, who have stashed abroad such unaccounted for large monies, would
suggest that the necessity of suspecting that they have been generating unlawful activities. In addition, such large amounts
of unaccounted for monies would also lead to a natural suspicion that they have been transferred out of the country in
order to evade payment of taxes, thereby depleting the capacity of the nation to undertake many tasks that are in public
interest."

This has not happened within one year or two years or five years. Decades after decades the monies are secreted away. It
has to be stopped. Specific instances of Hasan Ali and Tapurias speak about running of the parallel economy of this country.
These have to be stopped. At any cost, it has to be stopped. This has not grown up only in the last three years or four
years. This is not the time where we are standing here and blaming from this side to that side or from that side to this
side. If this is so and it has happened in our country, it is a failure on the part of all the Governments, the present and the
previous, to prevent black money to be secreted away to the foreign banks.

Sir, very recently certain steps have been taken for bringing back the money parked in foreign banks. The Government has
formulated a five-pronged strategy which comprises of: i) joining global crusade against 'black money', ii) creating an
appropriate legislative framework, iii) setting up institutions for dealing with illicit funds; iv) developing systems for
implementations; (v) and imparting skills to the manpower for effective action.

In April 2011, the Government set up a 10-member high level Supervisory Committee headed by the Revenue Secretary to
suggest a legal framework to retrieve black money. We want to know from the hon. Minister that in the month of
December, 2011 what report has come; what the Committee has worked out; and what information they can give it us so
that to a certain extent they satisfy the people of this nation.

In May, 2011, the Government had constituted another Committee under the Chairmanship of Chairman, CBDT to examine
ways to strengthen laws to curb the generation of black money, its illegal transfer abroad and its recovery.

Today, we want to know what steps have been taken by them. How far the Committee has functioned? What is the output
of the Committee's functions? The nation is eagerly waiting for that.

Today's issue is not the issue of any particular party; today's issue is the nation's issue. Decades after decades the monies
have been secreted away; today everyone has to rise to the occasion to prevent and stop it. The illustration which is given,
the money is quantifying by one person to another person. Nobody knows as to whether how much monies have been
secreted away from this country. Nobody can say what the exact quantum of money is. But, it reveals that a parallel
economy is running in our country. At any cost, it has to be stopped.

With this, I thank you and conclude.

off a=1%a s (wigparn): mufer A8IGRI, 3MIST Acel v sfle Rl w2 aal @2 381 3 Bt AP Yd[™ S HU2 adl 3l 2t 3| & PIcl el W
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We have adopted new liberal policy in 1991. Since 1991, what we have seen is that the proliferation of black money is to
the extent of 80 per cent in our country. Black money was there prior to 1991. Sit @rcn o1 a1 3 a8 Pad el Joi 3 ot 3
afee ot 3 oft 3| vp PRI aioq DHlereT of TARM o 5 BT GO I Ui BolR PAS FURA DI DICI 6l 3| AG ATCARA ATeT Usel o 31T bt 8
aiiz @=if gan? What are the reasons? Why there is such proliferation of black money? What is its connection with the policy,
the new liberal policy, which is being pursued by this Government? They have opened the gates; they have amended the
laws and facilitated the proliferation of black money. What we have seen during successive Governments is that instead of
cracking down the black money, they have announced Voluntary Disclosure Scheme, thereby black money was converted



into white money by paying 30 per cent. No serious steps were taken in the past to quantify the black money. No serious
action was taken against those persons, who were responsible for stashing the money in foreign banks. The Global
Financial Integrity has given a report. Siei w2 3cdlar war 3 v RiSeft bt 3 AT SeMeT DICT 2ol A J91 @1 3 The largest
percentage of black money, which is lying in the foreign banks, is of Indians. Three years back it was 232 billion dollars and
today the value of the black money in foreign banks has increased to 462 billion dollars. That means, approximately Rs.20
lakh crore black money is lying in foreign banks.....(Interruptions)

AGD! AL 8, IXPR DI 8l AT &

If the United States of America and some European countries can force the Government of Switzerland to disclose the
names of the persons who have deposited money in the Swiss banks illegally, why cannot the Government of India take
such action? It was when these countries faced recession that they tried, or rather forced the Swiss Government to
disclose the names. But what has the Government of India done? They have taken five steps. What is the result? st
SICAISIT TR B31? 3MUol Al U PG 36IE TAfpel 316l A TRl SISl 33T, A& AGol Pl Ielell a1y

The discussion is not for the sake of discussion. Why has this issue been raised time and again on the floor of this House?
It is because this is a major problem that the country is facing today. The amount of black money is equal to more than two
years' budget allocation. People are dying of starvation and farmers are committing suicide. fsa1rer siratam=n w2 28 3, Jopoft
@2 3 3) There is no money for them whereas the Governments are changing the laws or amending the laws and are
allowing people to do all this. By pursuing new liberal policies they have facilitated proliferation of black money.

We have seen that the Government has received a list of the people who have deposited money in the Swiss Bank and
banks in other countries in 2010. A list has been submitted to the Supreme Court. What prevents the Government to
disclose the names? What prevents the Government to come out with the list not only to the House, but to the nation? The
people are asking for it. Our national asset is being looted.

Just now Sharadji has referred as to how natural resources are being plundered or looted. We have seen how iron
ore was looted in Karnataka and other States. One family has amassed a huge wealth within five years. The total asset
reached to Rs.35000 crore. I worked out and found that the per-day income comes to Rs.25 crore! Just imagine that during
the last five years how much wealth a particular family in the State of Karnataka has amassed. How could this be done?

How have our laws been allowed to be violated? =& Seciaet 8t 2a1 8| ga12 91 P Dlolol DI Iccitlol DD AT 3 TAT ST B2 IX 3

Sir, we have seen Hasan Ali Khan's case -- which was referred to by Advaniji -- and his aide Kashinath Tapuriah, who is

from Kolkata. His house was raided in Pune, documents were seized, and the Enforcement Department found that Rs.
35,000 crore was deposited in LSB Bank. How much tax has been evaded? In the case of Hasan Ali Khan, it was Rs. 50,000
crore and in case of Kashinath Tapuriah, it was Rs. 20,000 crore. Together, Rs. 70,000 crore was the tax evasion. After the

Supreme Court's intervention only, they were seriously interrogated. Prior to that, there was no serious interrogation of
either Hasan Ali Khan or Kashinath Tapuriah.

How can we prevent the proliferation of this black money? We have Double Taxation Avoidance Agreements with a dozen
countries. We have Double Taxation Avoidance Agreement with Mauritius, which is a small Island. From April, 2000 to
April, 2011, how much was the FDI inflow? The total FDI during this period was Rs. 5.42 lakh crore. How much of it was
from Mauritius? It was Rs. 2.62 lakh crore. Within 11 years, Rs. 2.62 lakh crore was routed from Mauritius, which is a small
country. Within 11 years, the Foreign Direct Investment (FDI) which we have in our country from Mauritius was 41 per
cent. Whose money was that? That was Indian money routed through Mauritius, as we have Double Taxation Avoidance
Agreement with Mauritius. This question was raised a number of times on the floor of the House.

During the UPA-I Government when the Left Parties used to extend external support, we put pressure on the Government,
and some steps were taken. But later on we did not find any result. So, if you have Double Taxation Avoidance Agreements
with certain countries, particularly Mauritius, where a number of companies have their Registered Offices in order to avoid
taxes, then where has this money gone? This money has gone to foreign banks. Unless the Government takes certain
concrete steps, it will not be possible to control, contain and prevent black money.

I would like to put a few questions to the Government. The Government has been signing Tax Information Exchange
Agreements with various tax havens like Bahamas, Bermuda, British Virgin Islands and Cayman Islands. Has the IT
Department received any concrete information in regard to Indian tax evaders under DTAA? How many requests have been
made by CBDT so far and how many responses have been received? Has the Government received any concrete
information from Switzerland under newly singed DTAA regarding bank accounts held by Indian?



JUIERIST ABIGA & 31T 30U AATT DITY,

SHRI BASU DEB ACHARIA : If the Government has not received the information, what are the obstacles? The Government
should tell us. Mauritius is the biggest conduit for channelising illegal money into India from abroad.

JUTEAET ABICA = DU AT DI

SHRI BASU DEB ACHARIA : I have three more questions to ask this Government. Has any step been initiated to chase
DTAA with Mauritius? If it has not been done, then why it has not done? It has been reported that last year, the French
Government has handed over a list of 700 Indian accounts held in HSBC. Government received a list of 700 persons.

IUIERIST #SIGA = 3 AT JAarel YfSse, 3 Al feeswur o g

SHRI BASU DEB ACHARIA : If Government has received, if it is true, why has the list not been made public? What prevents
the Government to disclose the list to the House and the people of the country?

Sir, what is the progress so far made in quantifying the amount of black money held by Indians in off-shore bank accounts?
462 billion dollars Indian black money is lying in the foreign banks.

I have one more question. What steps the Government has taken to quantify the black money lying in the foreign
banks? Black money is not only lying in the foreign banks but also in the country. How many persons have been prosecuted
so far? We are told that the Government could recover 24 crore. This is nothing. How many persons have been prosecuted
so far under the Prevention of Money Laundering Act? Why is this conviction rate so low?

IUTERIST ABIGA = DRI AT HifSre,

SHRI BASU DEB ACHARIA : I have another important point Sir. The black money is also misused during the elections. So,
we will have to take a number of steps. There is a need to have electoral reforms to prevent the use of black money in the
elections. For that, what is required is state funding of elections. The Government should seriously consider the state
funding of elections to prevent the misuse of black money during the elections.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Deputy Speaker, Sir. I stand here to participate in the discussion of
Adjournment Motion that has been moved by revered leader Shri Lal Krishna Advani Ji today in this House.

Before delving into the main issue, I would like to mention here that the term 'black money' has been interpreted
throughout the country and has undergone a number of changes. Very recently, especially after Shri Barack Obama has
become the President of United States of America, the term 'black' has become misnomer or rather it has become very
offending to include that in illicit money. So, therefore, they have tried to distinguish between black and grey. What is black
money? The black money is the money that is being generated, illegally of course, but relating basically to narcotics trade
and illegal arms trade. In that respect, the G-20 Conference which was held in Canada some years back had categorically
stated that this should be looked into. It should be across the border and every nation should try to curb that amount of
money that is being transacted across the border. Then what is grey money? The grey money that they have been
interpreting is the money that is illegally transacted which needs to be taxed and which can come back to the origin where
that income has actually generated. Black money is generally used to denote unaccounted money or concealed money or
undisclosed wealth as well as money that is involved in transactions wholly or partly suppressed. Black money, therefore,
has been divided in two broad categories. The first category is the money which is black from the moment it is earned
because it is earned from an illegal activity. Bribes of all sorts, foreign exchange fiddles, smuggling, under-invoicing and
over-invoicing, gambling and the like, all these constitute and result in black money category. The second one is the money
which initially is earned from perfectly legal and legitimate activities but which becomes black simply because income
earner conceals this income in order to evade taxes in it.

Decades ago, Chakravarti Rajagopalachari spoke about the need to rescue Indian democracy from money power and ever
since then, every Government has talked about it doing very little to do away with this scourge. Black money is not the
preserve of the rich and the powerful. It is also generated every time a bribe is paid and income is not disclosed. Prof.
Nicholas Calder the eminent British Economist first estimated the black money in India during 1953-54 and had put it at
Rs.600 crore, that is, six per cent of the National Income of that time. The Wanchoo Committee of 1971 pegged it at
Rs.7,000 crore and by 1983-84, black money accounted for as much as 18 per cent of India's Gross Domestic Product. Dr.



Raja Chelliah revised the figures upwards to 21 per cent of GDP. The Wanchoo Committee put down the causes of the
creation of black money and its proliferation to high rates of direct taxation, economy of shortage and consequent controls
and licenses, donations to political parties, corrupt business practices, high rates of sales tax and other devices, ineffective
enforcement of tax laws and deterioration of moral standards. It is being said that in our economy, at the moment,

legitimate income has as much currency as illegal income. Our concern today is that a large part of this illicit money is
transferred from India to foreign countries or vice versa through clandestine channels. The situation becomes more

ominous when in spite of the claim on the part of the Government to recover black money stashed abroad, its action belies
its words. Black income is a well-known and unfortunate reality of Indian economy. Yet the accurate estimates of black

money and income remain elusive despite humerous studies conducted by economists since the early 1950s. We do not
know how much of black money is in circulation within the country and amounts siphoned off to foreign bank accounts and
other tax havens.

In this background, the claims like a sum of Rs.1500 billion US dollars, which will be in today's calculation around
Rs.7000,000 crore, Indian money is sitting in Swiss bank accounts alone, which if brought back to our country is enough to
pay Rs.1 lakh to every poor person in the country, are really very amusing to hear. Naivety of these claims and the people
making them notwithstanding, even the apex court seems to have got influenced by amateur claims.

The magnitude of illegality in the economy is huge. Even if we go by the lowest of the estimates, the magnitude is
confounding. At least Rs.35,92,344 crore of black income is going to be generated during this current year. Similarly, the
mount of money stashed away in tax havens and shell companies overseas is at least Rs.20,79,000 crore. This figure is a
gross under-estimate of the total illicit outflows because it does not include funds transferred through illegal activities like
havala, smuggling, drug trafficking, on which data is not available.

Black income is that part of the income which should be reported to the tax authorities but is not including the earnings
from the illegal activities. This income, if unearthed and taxed can generate additional tax income of Rs.7,18,469 crore. But
the problem is the people who can curb the illegal economy are also its beneficiaries. So, is it really surprising that black
income continues to grow bigger with each passing year?

A current study by Global Financial Integrity, a research and advocacy organisation working to curtail illicit financial flows
out of developing countries, has taken the debate to a new height, to a new level. It has estimated the present value of
illicit money outflow from India to be 462 billion US dollars. Why does the Income Tax Department simply not book the
alleged evaders? I am informed that the Tax Department is not in a position to verify the list of HSBC Bank in Switzerland
as the information was stolen.

We are reminded of Double Taxation Avoidance Agreement (DTAA) which has to mitigate the hardship caused by dual
taxation on the same source of income. The DTAA also has a clause to check tax evasion. But this was never fully
implemented. Why it has not been done I fail to understand. If the Government is serious about tracking black-money and
plugging the illicit inflows, the international climate could not have been more propitious. The campaign was started by
Organization for Economic Cooperation and Development, OECD, for transparency in the international banking system and
making the tax havens to necessarily exchange information.

Recently, the G-20 held a Conference in France, where the Prime Minister of India made a strong pitch for ending banking
secrecy so that tax evasion and outflow of illicit funds which has seen the migration of tax bases in developing countries
could end. I am of the opinion that India needs to change domestic laws as well so that it can tackle black-money. The GFI
findings reveal that only 27.8 per cent of India's illicit assets are held domestically and de-regulation and trade liberalization
in the 1991-period has accelerated the outflow of illicit money from Indian economy.

We have also entered into Tax Information Exchange Agreements, which have become effective after G-20 initiated the
action. It is said that already 21 treaties have been signed out of which 14 with whom we have Direct Tax Avoidance
Agreement. Will the treaties and agreements entered into by the Government for information exchange ensure retrieval and
recovery of funds? We would like to get an answer from the Government. Or will it simply reduce to protocol, because of
internal secrecy clause of Swiss bank?

Before I conclude, I have certain suggestions to make. There is a need to curtail trade mispricing, a widely utilized tax
avoidance technique of international businesses. There is also a need to automatic cross-border exchange of tax
information on personal and business accounts. These are certain steps which the Government should actively consider.
The basic impression in the country today is that the Enforcement Directorate has become toothless because of Double
Taxation Avoidance Agreement. No information is being passed on to the ED because of the agreements that we have
entered into with 67 countries. I am also of the opinion, which part of the Government also has agreed, that there should



not be any amnesty scheme, once you are aware of the illegal money that is stashed abroad. That should be the major
step which the Government should take. A deterrent should also be created; a fear psychosis should also be created
amongst the culprits who are indulging in tax evasion and stashing money abroad.

Let us not repeat what Rajaji had said some 60 years — it will not give any result unless we take concrete steps.
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DR. M. THAMBIDURAI (KARUR): Mr. Deputy-Speaker, Sir, I thank you very much for giving me an opportunity to
participate in this discussion.

15.02 hrs.
(Shri Francisco Cosme Sardinha /n the Chair)

We are discussing a very serious subject — black money and corruption. This is the topic which we have taken up for
discussion. Most of the hon. Members who have expressed their views have vouched that there is black money in the
country. Nobody has disputed that and because of black money, our whole economy has been jeopardized. The black
money is the product of corruption. So, it is essential that we tackle both black money and corruption. There is enormous
and rampant corruption every where in India. It is a real challenge before the country.

Sir, we alone are not discussing black money and even the common man of the country is speaking about black money.
Much of black money is deposited in foreign countries. That is the view of the people. That is why, we are discussing this
matter seriously. I am thankful to Advaniji and others who have taken up this issue for discussion. It is a very serious
matter.

Massive corruption is prevalent in India and it is adversely affecting the people and their lives. In the recent past, the
country has witnessed one of the biggest loots since Independence of India - the mega-2G scam. We also had other major
scams like Adarsh Group Housing Society scam, CWG scam K.G. Scam and so many other scams.

Many hon. Members have asked why this black money is being generated. I think this is because of tax evasion. The
taxation is heavy in our country which is why some people have deposited money in foreign countries to evade tax. The
other important factor for black money is the real estate business. Many hon. Members have expressed concern about it.
Most of the people have not only deposited in foreign countries, but the local people who are getting black money here
itself are investing in real estate.

Even ordinary people, who are working in offices, are purchasing a plot of land. What is the rate? Take for example, if the
value of the land is, say, Rs. One lakh, then the person is even willing to pay a sum of Rs. One crore to purchase that land.
That is what is happening. That is why, recently, the value of land has increased enormously because people want to invest
their money in real estate. It is the safest way of investing of black money. It is not just in tax havens that people keep
their black money but in India people are investing their black money in real estate business because that not only becomes
a safe investment but also over a period of time, the value of it increases as well.



Sir, in regard to hawala I would like to submit these hawala transactions are taking place not only from outside of India but
even within the country. Take for example, someone wants to transfer a sum of Rs. 2 crore from Chennai to Delhi, then
there are hawala people who could help get this money transferred in exchange of some commission amount and that is
how the black money is getting circulated within the country.

Then there is the issue of the counterfeit notes. I have spoken about the issue of counterfeit notes many times before in
this House. The counterfeit note circulation is prevalent within the country. This also is black money since it is not
accounted for. Even printed Indian currency notes from foreign countries are also in circulation in this country and because
of that, people cannot keep that money with them and so, they invest such money again either in real estate or in
securities, etc. This is a very serious matter My leader, the hon. Chief Minister of Tamil Nadu many times has issued

statements that black money has to be unearthed and the money deposited in foreign countries must come back to our
economy and the Government must try to see that this money is used for the development of the country.

Many hon. Members have mentioned about bringing back the black money deposited in foreign banks to our country.
The Government has to make an effort in this direction. They have to find a way out for this. Hon. Finance Minister
mentioned that because of the existing rules and regulations and treaties between countries, we are not in a position to
get the list of the persons having accounts in the foreign banks. But there must be some other provisions also to get it. We
have to persuade those countries, like Switzerland, Germany or France, wherever the monies have been deposited and get
the money back into this country. France has released a list according to which there are 600 people from India who have
accounts in banks of Switzerland. If France can get the list of people having such accounts in foreign banks, then why has
India failed to get such a list? That is the worry. My request is that the Government must come forward to see that the
black money deposited in foreign banks comes back to this country.

Nobody can correctly assess the extent of black money. Someone said it is rupee thirty thousand crore, Advaniji said
it is Rs. 25,00,000 crore, Shri Mulayam Singhji said it is about Rs. 600 lakh crore or something like that. This amount, as we
are given to understand, is about 40 per cent of our GDP. So much of money is lying outside this country. Once Shri
Yashwant Sinha said there were people who were investing outside India, why can they not invest in this country? The
Finance Minister promised that a time would come when people instead of going outside India would invest in this country.
He promised to create such kind of an atmosphere in this country. I would like to request the hon. Finance Minister to come
out with a White Paper on black money. He also has to assure the House that he proposes to bring, the black money
deposited in foreign banks back to this country.

Sir, Apart from whatever law might prevent us, my request to the Finance Minister would be to try and reveal the
names of the persons holding such accounts in foreign banks. Then only it will create confidence amongst the people of our
country. The Parliament is the supreme body and the Government must make efforts to unearth black money and also bring
that money back to India and use it for the development of the country and this is one of the ways through which we would
be able to not only control inflation but also control price rise in the country.

MR. CHAIRMAN : Shri Nageswara Rao. You may complete your speech in 3 to 4 minutes only.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, thank you. At the very outset I must thank the revered leader, Shri
L.K. Advani for bringing this matter for discussion in this House through the Adjournment Motion. I support the Motion.

The menace of black money has now reached such a staggering proportion that it is causing havoc to the economy of our
country and it poses a serious threat. This is not only the question of illegal and unaccounted money deposited or stashed
away abroad or deposited in foreign banks or in any tax havens, but it is also the question of black money generated
internally. It was told earlier that black money is a parallel economy. But the present situation is that it is not a parallel
economy. In fact, it is a dominating factor in our Indian economy.

It is rightly said by several Members and I too agree with them that black money has two categories. One category is the
money earned through illegal activities, such as bribes, smuggling, under and over invoicing, gambling, etc. The other
category being the money earned through legal and legitimate activities but the concealed in order to avoid paying taxes.
Whatever it may be, black is black.

What is the magnitude and volume of black money now? According to a study conducted in 1953 by noted economist
Nicholas Kaldor, it was 4.5 per cent of the GDP. In terms of rupee, it was roughly Rs. 600 crore. According to a study
conducted by Shri Arun Kumar in 2005-06, it was 50 per cent of the GDP. In terms of rupee, it is Rs. 39 lakh crore. Ten per
cent has gone out of the country through different channels, such as hawala, under and over invoicing, etc. Since 1971, the
higher tax rate has declined from 97.50 per cent to 30 per cent. But the black money grew from seven per cent of the GDP
in 1971 to fifty per cent in 2010.

Shri Advani rightly referred to The Global Financial Integrity and its findings. What are its main findings? Mr. Chairman,
please allow me to refer to them. One is, India lost 460 billion dollars through illicit flow; secondly, India's black money is
estimated at 50 per cent of its GDP or about 640 billion dollars, and in terms of rupee it will not be less than Rs. 30 lakh
crore. So, the bulk of India's black money is stashed away in secret accounts of Switzerland.

According to the data provided by the Swiss Bank, India has more black money than rest of the world combined. It is very
much embarrassing. When more than 40 lakh people are languishing below the poverty line and when Shri Arjun Sengupta's
Report is that more than 78 per cent population of our country have not even more than Rs. 20/- per day for expenditure,
huge black and illegal money has been stashed away and it has been deposited in the banks including the foreign banks.

Sir every year the black money is increasing in rapid speed. This is the situation. So, it is not clear as to why our
Government is so reluctant and why the Supreme Court called that the Government is not so serious. The Supreme Court
further says that the Government should come out with the list about the black money holders in the Swiss Banks.
...(Interruptions) Sir, please allow me two more minutes.

MR. CHAIRMAN : No, you have to conclude within one minute.

SHRI PRABODH PANDA : The question is what are the routes of black money? They are smuggling of gold, diamond and
luxury articles, unauthorized foreign currency dealings, speculations, purchases of industrial spaces (real estates),
donations to political parties and financing in elections, under-invoicing and over-invoicing of exports and imports, kick



backs from major defence dealings, transactions done abroad and transactions through hawala, and all these things. So,
we should not approach the black money issue in other way, but we have to comprehensively plug all the resources.
...(Interruptions)

MR. CHAIRMAN: Please wind up.

SHRI PRABODH PANDA : Sir I am coming to my concluding part. First, declare the names of account holders in Swiss
Banks or other banks or in other tax havens, start criminal cases against them, put them behind the bar, and confiscate
their illegal money. Now, the Supreme Court has constituted the SIT. If the SIT is serious about eradicating the menace,
they should target the corrupt practices, particularly in the reality sector which is the mother source of black money.

Sir, my last point is that as far as the illegal outflow of funds is concerned, it is crucial to identify who is the ultimate
beneficiary. He should not be left out. We should take into consideration that who is the ultimate beneficiary of this illegal
process. So, all these things should be taken into account and the Government should take the bold stand on this issue.
This is not the problem of the Government of the day. I am not blaming the Government of the day but all the successive
Governments have failed to take action on this issue.

Sir, with these few words, I conclude my speech.
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MR. CHAIRMAN : Laluji, you have taken enough time. Please conclude now. You cannot hijack the House.
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SHRI SAMEER BHUJBAL (NASHIK): Mr. Chairman, Sir, first of all I would like to thank you for giving me this opportunity to
participate in this very important discussion.

Sir, there is a lot of information available in the net about black money and sometimes they are printed in newspapers also.
a€| (Interruptions)

MR. CHAIRMAN : Hon. Members, please maintain silence in the House.

SHRI SAMEER BHUIBAL : Sir, at various levels it has been said that so much of black money has been stashed away in
foreign countries. There are various datas available and one of the data that I would like to bring to the notice of the House
is that India is topping the list of various countries which have black money stashed abroad. It says that almost around



1,500 billion US dollars of Indian money has been illegally stashed away in foreign banks. In that list, Russia comes second,
followed by the United Kingdom, Ukraine and China. This amount is 13 times larger than the nation's foreign debt and still
every year it is increasing. The total amount of black money is to the tune of 40 per cent of the GDP of India. It is believed
that if all this money comes back to India, there will be a lot of development in the country. In view of growth, irrigation,
slum development and a lot of projects may be generated.

Though it is true, the question is how do we get back the black money? It is very important to discuss it out and
have a thorough policy that the black money, wherever it is kept, should be brought back to our country. No doubt, just
because of the Supreme Court's decision a Special Investigation Team was set up. The team was set up to see where the
money stashed abroad in various banks. What happens to the ill-gotten gains hidden at home within the country, however,
is anybody's guess?

Black money is generated by the desire to evade taxes and hide assets disproportionate to known sources of income.
Black money, after all, refers to the sum total of unaccounted income, and not just the funds spirited away to Switzerland,
Lichtenstein or some other foreign safe heaven. I would urge that the Government must identify the legal and diplomatic
tools the Government can use to find out this veil of secrecy. But unless it comes to grips with the overall pathology of
black money, the political economy of India is likely to remain vulnerable to corruption.

Today, merely proceeding against unaccounted money, the Government must also push for urgent and far-reaching
reforms in the way the Indian property market functions. Corruption in Government contracts and licensing may generate
large individual chunks of black money but for sheer overall volume the top culprit is property.

Every day property transactions up and down the country add to the national stock of unaccounted money. Buyers
and sellers collude in under-reporting the true value of the transactions. Usually, more than half the true sale price is paid
in cash depriving the State of capital gains tax and stamp duty. The cash received is often recycled into the property market
where the returns are extremely high. What this means is that the focus of public activism, political outrage and judicial
concern on black money ought to be as much inward as it is westward.

Seizing the moment, the Government can and must devise a way to bring our wealth back from abroad. If it can also
push for simple reforms in the property market to clean up transactions, it could make a huge contribution towards ending
the problem of black money.

SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, Sir, I would like to participate in the Adjournment Motion moved by Shri
Advani Ji. The House has given the consent unanimously and the hon. Speaker has given her consent after knowing the
minds of the Ruling Party and the Opposition Parties.

Sir, the black money issue and the corruption issue were raised today by the seniormost Leader, who is elder than all of us,
Shri Advani Ji. This issue is not concerned only with one Political Party; every Political Party today is concerned with
corruption and black money.

Sir, I do not want to take the names of any individuals as I do not want to enter into those controversies. I would like to
draw the attention of this entire House that one of the major issues is mines and land scam. The mines and lands are the
major areas where the black money is generated.

Sir, with my experience as the Chief Minister of Karnataka and as the Prime Minister for a short while — with 13-Party
coalition including Congress, I was the Prime Minister for 10 A2 months — I must compliment the Leader of the House, the
UPA Chairperson and the Prime Minister who was responsible for introducing the New Economic Policy in 1991 because the
country was in a debt trap. I know the situation. The gold was pledged during Chandra Shekhar's period. During Narasimha
Rao's period also, the gold was pledged to save this country's economic situation. Manmohan Singh ji is the Prime Minister
today who is the author of the change of Economic Policy in 1991. To allow the foreign direct investors to come to India, he
has given the first call for the foreign direct investors.

I would like to draw the attention of the hon. senior-most leader Advani ji, who gave the consent to Enron's power
project during their own period of 13 days when they were in office. Then what happened? Today, the Enron company chief
is suffering in jail; the American court has given the verdict of life sentence. What happened to Satyam? I can quote a



number of instances. I do not want to take the name of Harshad Mehta and others. In this very House, one of the senior-
most Members of the Ruling Party, who is today not before us, Feroze Gandhi raised the issue of T.T. Krishnamachari. I can
quote a number of instances here. I do not want to take the valuable time of the House. My Party was allotted time by your
good self though I have not given any slip. I have sent the booklet titled 'The Karnataka land and mine scandals put 2G to
shame' to all the Party leaders. This booklet was circulated to all the Party leaders including our Leader of the Opposition
Sushma Swaraj ji. Today, the land scam and the mining scam have put all of us to shame. So, what steps were taken? Our
Leader of the House has promised to bring the Land Acquisition Bill and the Congress General Secretary, the hon. Member
of this House, the young man, Mr. Rahul Gandhi ji had gone to protest the Yamuna Expressway where the farmers are
suffering. The former President of the Bharatiya Janata Party, Rajnath Singh ji is here. He also participated there and he
went to jail. In Karnataka, with my own experience about the Bangalore-Mysore Infrastructure Corridor Project (BMICP), I
have brought out everything in detail.

As a Member of this House, what is the role that we can play when things are going out of control? Please advise us
as to what is the role that we can play. I have sent this booklet to every Political Party leader. Nothing has happened. On

19t of this month, before closure of this Session on 22"d — your good self has suggested one day's extension of the House
— you are going to bring the Lok Pal Bill or Jan Lok Pal Bill; I am not going to discuss on that issue.

I do not want to distinguish whether it is black money, or it is dirty money, or illicit money or drug money or terrorist
money.

Sir, one of the issues which had been raised in this country against the then UF Government was the Voluntary
Disclosure Scheme. The Chairman of the World Bank, James Wolfensohn came to India. At that time, myself, Shri P.
Chidambaram and the then Cabinet Secretary were all there when we hosted a dinner to him. He just mentioned to us:
"You are violating the IMF Agreement; You are violating the World Bank Agreement. We cannot fund India if you violate the
Agreement." At that time, I told him: "I am not going to accept whatever conditions that you have put. We are here to pay
back your debts. You cannot force us. We are going to decide the areas of priority."

Hon. Finance Minister, I would like to know how much money you are going to put for various schemes. I would also like to
know as to where the accountability is. There are various Schemes like MPLADS, MGNREGA and schemes for urban
infrastructure and rural infrastructure. I would like to know as to how much money you are going to give to the States
under these schemes. Where is the accountability? You have given authorisation or permission to MPs to chair the
meetings. What is that you can do?

I would only like to say why we had brought the Voluntary Disclosure Scheme. At that time, the hon. Finance Minister Shri
P. Chidambaram was totally against that. He was not responsible. When I forced this issue, he told me: "You ask Jyoti babu
whether he is going to agree." At that time, I called the Hon. Finance Minister of West Bengal Government. After he went
and discussed the issue with Jyoti Basu, he gave his permission. Then, I asked Shri Chidambaram to move the Voluntary
Disclosure Scheme.

Sir, I do not want to give any colour to that. At that time, we had no money but we wanted to introduce the Public
Distribution System. We had got Rs. 10,800 crore revenue. A sum of Rs. 33,000 crore and Rs. 35,000 crore was declared as
black money at that time. That black money could be utilised for various other developmental activities. With this
background I forced that issue. Otherwise was not the person to force that issue.

Today, the names of all the political parties or the names of MPs have been debated by the civil society. Now, they are
asking for the Jan Lokpal Bill. I have no problem with that. Shri Advani, your goodself has suggested to all the Members of
your party to file an affidavit. We are agreeable to that. We are ready to file an affidavit before the Election Commission,
before the hon. Speaker or before anybody. Whatever affidavit you want, my Party is prepared to file that affidavit.

Sir, corruption issue is not there only today but it was there during the periods of Pandit Jawaharlal Nehru and Feroze
Gandhi.



MR. CHAIRMAN: Please wind up. Other hon. Members are waiting to speak on the issue.

SHRI H.D. DEVEGOWDA : Sir, I know the time factor. I am also grateful to you, to the hon. Leader of the House and the
hon. Parliamentary Affairs Minister to have allowed me to speak though I have not given my name. I was expecting that
after Laluji, my name would be called. That was my expectation. Sir, my Party has got only three Members and I deserve to
speak only three minutes. I might have crossed my time limit.

Please pardon me. I would like to express my thanks to the entire House.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Respected Chairman Sir, black money, black market, control

system, license system, all are the results of the World War II leadership of the country is well aware of the fallouts of
these practices. After the independence of India, industries and factories were to be developed but we found that the same
contract raj, license raj, quota system plagued the entire industrialization process and black money or ill-gotten money
started to get accumulated. A large section of the wealthy persons in our country does not pay income tax but surprisingly,
no action is taken against them. I am not talking about any particular political party but about all the parties who are and
have been in power. Why don't you think about the interest of the country first ? Why don't you understand that
development of the nation will lead to more and more prosperity of its citizens? If the people prosper, mass base of the
parties will expand. Why don't you realize this? In 1990-91, the policy of liberalization was adopted and the economy was
opened up. It is often argued that foreign investment gives a boost to our GDP and growth prospects. Instead, we came
across rampant corruption. The people in the administration, the corporate honchos and a part of the bureaucracy struck an
unholy nexus among themselves and began to utilize the ill-gotten money for various illegal purposes. Tax evasion became
easy, prices of essential commodities shot through the roof and all the money was stashed away in the Swiss Bank.
Deliberately, the Indian banks were avoided to keep it away from tax scrutiny. I have only one question — we are
independent, we have a Government in place. So can't we take stringent measures, can't we enact strong, effective laws to
curb tax evasion? Can't we punish the violators of law? We call ourselves sovereign ; we call the Parliament supreme. So
why should we remain helpless?

The Government had constituted two commissions. In 1971 the Wangchu commission was set up. The first report looked
into the sources of black money and in what

*English translation of the speech originally delivered in Bengali.

manner it was being channelized into the country, in great detail. All these issues were brought to the notice of the
Government but no action was taken against the defaulters.



In the year 1997 the Voluntary Disclosure Scheme of Special Bearer Bond was introduced to unearth black money. But this
scheme was so weak and ineffective that nothing much was achieved. The wealth of the nation is being amassed only by a
few rich, well to do people while the rest of the countrymen are hungry and starving. We are busy with the loss incurred by
the Kingdfisher Airlines and are neglecting the plight of the poor people. Education and healthcare facilities are not available
to them. The villages and rural areas are deprived of the basic amenities. Take care of them. Arrange for agricultural
development, irrigation facilities, food security. This is for the betterment of our own country. Whoever is in power, try to
feel the pulse of the masses. Realise that the countrymen are your own brothers, sisters, mothers. They are expecting a lot
from you. Hon. Finance Minister is an erudite man, an experienced leader who hails from our state West Bengal. I request
him to disclose the names of the account holders. I request the Government to function in a transparent manner. This will
be in the interest of the nation ; in the interest of our people and for the welfare of the society.

With these words, I thank you sir for allowing me to participate in this debate and conclude my speech.

SHRI ASADUDDIN OWAISI (HYDERABAD): Mr. Chairman, Sir, I rise to oppose the Adjournment Motion that has been
moved. I have only 10 points to make because of paucity of time.

Firstly, I would like the hon. Finance Minister to please enlighten all of us that what is the exact amount of black
money in banks abroad. According to an IIM Professor of Bangalore, it is 136.5 billion dollar. I do not know how did he
arrive at that figure and what data he has used.

Secondly, is it not true that the Investigation Wing of IT in this fiscal year has unearthed concealed income of Rs. 3,100
crore? The same Investigation Wing has unearthed Rs. 18,750 crore in the last two fiscal years, as black money.

Sir, my suggestion to the Government is that there is an immediate need to upgrade the legislative process to include the
private sector as in the US, the legislation is there, called the Foreign Corruption Practices Act.

We have to adopt the OECD regulations. Another point which I would like to make is that 25 per cent of FDI comes from
Mauritius. Where is this money originating from? It is from the private equity firms. There should be a definite inquiry into
how white money is made from Kolkata.

16.05 hrs.
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Another point which I would like to make is that the Government should ban Non-Profit Organisations that do not file
tax returns. In this country, we have two millions NPOs. Out of two millions, 70,000 file tax returns. There are 39,000 NPOs
which get foreign funding but they do not file their tax returns. Why cannot the Government reveal identities of holders of
participatory notes? The Government should immediately abolish stamp duty on real estates in line with the
recommendation of the Thirteenth Finance Commission.

In his speech, hon. Mr. Advani has talked so much on black money. I would like to bring to the notice of the House
that during the NDA's rule, HW Submarine scam was being taken up by the CBI. Why did it fail? The whole movement of
middle man was not probed properly. Why did the NDA keep quiet on that?

Another point which I would like to make is that a lot has been spoken by the BJP and by the NDA on black money. I would
like to ask this question to hon. Mr. Advani. Can he please enlighten all of us that in the late '80s and in early '90s, the
Sangh Parivar had accumulated crores and crores of rupees in the name of Ram Mandir? Where has that money gone? We
would like to know that.



Lastly, I want that the hon. Finance Minister to order a probe on the crores and crores of rupees coming to the Sangh
Parivar organisations from abroad. That has to be stopped. That is the main source of black money and not the other way
round.

DR. TARUN MANDAL (JAYNAGAR): Sir, the Government should unearth black money whether within the country or outside
the country. There should not be any sort of protection for black money holders by any Government.

No Governments, either the one which is in power or the Government of the now Opposition Party can claim any credibility
of unearthing or doing any serious effort for unearthing the black money and unearthing the amount of money which the
black money holders are stashing away. After Independence, the country was ruled most of the periods by the Congress
Governments but nobody, the NDA Government and even the UPA-I Government and United Front Government where the
Left friends were there in the Government, did anything to unearth the black money and to bring home any culprits.

Almost all the speakers have admitted that black money is involved in the electoral process. Not only electoral process but
our film industry, our sports and gamesa€”everything has been involved with black money. As because electoral process is
involved, in almost every big party's election funds, not only white money, black money is also involved. I want that every
party should announce here in this House that they should not accept any money from any big business house, from any
industrialist, from any multinational and from any corporate.

Really, if the Government is serious and interested, let them bring an Ordinance. Let them bring a Bill in this regard
so that no courts, either the Supreme Court or any court of this land, can prevent this Parliament from taking real, serious
and stringent action against the black money holders. Definitely, the Government should bring in @ White Paper but my
request is that that White Paper should be published in black paper but in white ink.

Not only that, black money is actually putting much pressure on our people who are already under pressure due to price
hike, unemployment and retrenchment. We have already listened from the people who are in power that maximum money
by way of FDI in different sectors is coming through tax haven.

We like to know and this House has the right to know who this Hasan Ali is. Who are in the background? Who are the
politicians involved to protect these people? Earlier also, in the Question Hour in other discussion, I have asked the hon.
Minister to please bring down this money, which is running a parallel economy in the nation and actually cutting down the
throats of our poor people, common people in their day to day living. So, I will request the Government to please bring a
Bill; please bring an Ordinance. Do not put forward multiple examples of the court verdicts rather the court had to direct
the Government to bring out the names of the money launderers; of the black money holders. Many people are holding
black money in this country in our banks. That should also be revealed. That has come out in many periodicals, journals,
and leading dailies of this country. I will again request to our Government and our hon. Finance Minister to please take
serious action on this very serious issue of plundering our people, our nation and eating away the entire polity of this
nation.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, this is an old problem. It is a national problem and not a partisan
problem. It is not one that requires Adjournment to the House, but rather constructive attitudes to deal with it collectively.
No one on this side of the House disagrees that black money is a serious problem or that the black money stashed abroad
should be identified and brought back, if possible.

Indeed, as an old UN hand, I was pleased when Shri L.K. Advaniji quoted so extensively Mr. Kofi Annan, the former
Secretary-General of the United Nations. As you know, in those days I was at the United Nations, and I had the pleasant
task of vetting and approving many of Mr. Kofi Annan's statements before they were issued. I was very glad to see some of
my own phrases being cited by such a senior Leader of the Opposition.

Yes, black money is particularly pernicious for a developing country like India. It is because it prevents much needed
investments in health, in education, in roads and in welfare. There is no disagreement on that. Indeed, this is not, Advaniji,
the first debate on this subject. I do not share your extensive experience of our House, but having researched the debates
in this House on the subject of black money, there were debates on black money in each one of the first eight Lok Sabhas,
where attempts were made to grapple with it. There was the Santhanam Committee Report; there was the Wanchoo
Committee Report. There were general agreements in this House that black money in India is generated by various



practices such as real estate sales, siphoning of Government resources from welfare programmes, kickbacks on
Government contracts, especially international procurements, and malpractices in international trade, especially under-
invoicing. Shri Bhartruhari Mahtab has already given us a very full list of these issues.

16.14 hrs.

(Madam Speaker in the Chair)

What is the scale of the problem? I think, Shri Laluji was quite right to be concerned and confused about the various
numbers that we have seen flung about in the course of this debate. Amazingly, fanciful numbers have been mentioned.
Advaniji has even cited Baba Ramdev. Baba Ramdev claims that it is Rs.1,456 lakh crores of black money. That will be
equivalent to some 30 trillion American Dollars. Our entire GDP is only 1.5 trillion. So, that would mean that something like
20 times our GDP is supposed to be illegally sitting abroad. Much of the black money has been created when our GDP was
much lower. In fact we only reached trillion dollars about four years ago. I think we should not probably get our economics
from a yoga teacher.

The more realistic numbers are the ones that some have referred to, from the Global Financial Integrity Report called - The
Drivers and Dynamics of Illicit Financial Flows from India 1948 to 2008. This was published in November 2010 by Global
Financial Integrity. It concludes that we lost a total of 213 billion dollars in illicit money since 1948, the present value of
which in today's dollars would be about 462 billion. That is 20 lakh crores of rupees, which is serious money. But it is not
the numbers that have been going around on the internet or we have been getting on our SMSes. Even when it comes to
Swiss banks, which have been particularly highlighted here today, official Swiss bank figures show that only 0.07 per cent of
all the assets in Swiss banks are held by Indians. That is, about something in the neighbourhood of 2.5 billion dollars out of
3.5 trillion dollars in Swiss banks by foreigners, under Rs.10,000 crore. We are not — I hasten to correct the hon. Members
who have said this — the country with the largest Swiss bank deposits, as somebody said. We are certainly not more than
all the other countries combined. I assure the hon. Members that these figures can be verified from the websites of the
Swiss authorities....(Interruptions)

Even one illegal rupee in a Swiss bank is unpardonable. But, let us at least agree on the dimensions of the problem. That is
where we have perhaps been a bit confused in the debate today. The fact is that the Swiss banks are a red-herring in this
debate. Essentially, Swiss banks pay one per cent interest at the most. It is highly unlikely that Indians with black money
are leaving it there at that rate of interest. Far more likely is that the bulk is being reinvested elsewhere perhaps, including
in our country, because in our country, as we have seen in the last decade, housing prices have risen ten times since 2000,
we have seen the Sensex going up six times since 2000, we have seen Government bonds are offering 8 per cent whereas
the best abroad is 3 per cent. So, we are a very attractive investment destination for Indian money.

It would not at all be surprising if money were coming back into India in what is called "round tripping" from places
like foreign banks. 55 per cent of the foreign institutional investments in India in 2009-10, totalling 85 billion dollars, were
made through the participatory notes route. This is something that has been mentioned by Shri Owaisi just now. A lot of
this is illegal money that has gone and come back perhaps, but how do we find out? We know that our domestic investors
have to fulfil stringent 'know your customer' norms. These are much more lax for participatory notes. We need investments
from abroad. We need to soak up black money. We know that for many years, from 1951 onwards, we used to have
voluntary disclosure schemes, various Government bonds and so on to soak up the money. In some ways the money is
coming back into our country into productive investment that could partly explain what is happening here.

At the same time, there are specific concerns. 40 per cent of the total FDI coming into India comes from Mauritius.
We have been trying to renegotiate the Tax Treaty we have with Mauritius. Inevitably our strategic interest will affect how
far we can push the Government of the day in Mauritius. But the fact is also that the peculiarity with Mauritius is that the
taxation laws there are applied to those who are residents in Mauritius. There is no taxation on capital gains in that
country. If an entity sets up paper companies in Mauritius, their Direct Taxation Avoidance Agreement becomes in fact a
non-taxation agreement, really a sort of double non-taxation agreement for us.

You know that we had under our Income Tax Department rules the power to examine and verify whether the
resident status of a company in Mauritius was genuine or not. The NDA Government, of course, withdrew that power by
Circular 789 of April 2000, which has already been mentioned here. Now, just a certification from the Mauritius Government
is enough. Shri Yashwant Sinha has pointed out that the Supreme Court has upheld the validity of this decision. But, why



was it done? It has actually rendered roundtripping much easier because there is no longer the power to question the
residential status of a company in Mauritius.

I am also a little curious about the assumptions in some of the statements by the Opposition today that these tax
haven countries are just waiting to hand over information and money to us if only our Government is tough enough to ask.
The opposite is true. India can do a number of things with the banks of foreign countries; but only subject to the domestic
laws of those countries and of course of international law, including treaties to which India is a party.

I think Laluji, Achariaji and others have asked what prevents the release of the names by the Government of India. It
is very simple. India is a party to treaties and is subject to the secrecy clauses in the agreements signed with these
treaties. For example, if you take the Indo-Swiss Agreement under the DTAA between India and Switzerland, information
on Swiss bank deposits cannot be revealed by them until we provide evidence of criminality. If we provide evidence of
criminality, they will provide it; otherwise, they will not do so. In fact, our position on this has been upheld by the Supreme

Court in their order of July 4™ on a petition submitted by Shri Ram Jethmalani.

The fact is Switzerland is ranked number one on this year's Financial Secrecy Index compiled by the Tax Justice Network.
Since 1934, breaking bank secrecy is a criminal offence in Switzerland. It is a country in which tax evasion is not a crime
under their law. So, we can get their cooperation on illicit money, but we need to know the names of the individuals we are
investigating, and of the banks where they have their money. Without credible and concrete evidence, no Swiss
Government is going to render cooperation to any Indian Government. They said very clearly that they will not support
fishing expeditions for names in their banks.

Now, the DTAA with India was amended actually by the Swiss in October, just two months ago, and a person under
investigation may now be identified by means "other than name and address", and the bank connection must be identified
only to the extent known. That sounds good. But the same para adds that Switzerland will apply the principles of
proportionality and practicability in evaluating any offer or request by the Indian Government. So, they can still say that our
requests are not precise enough.

Now, to suggest that the Government of India has not been strong in its efforts is particularly unfair, because India has led
the push in the G-20 on this issue, on black money, since the Pittsburgh G-20 Summit in 2008. The push in the G-20 against
banking secrecy, against opaque cross-border financial dealings. India has been a leading player in this. Indeed, the West
only woke up really after 9/11 when they saw terrorists were moving money, and then of course they got more excited
after the global financial crisis in 2008-2009.

India has joined the Financial Action Task Force of the G-8. We have pushed the G-20 to restructure and strengthen the
OECD's Global Forum on Transparency and the Exchange of Information for tax purposes. I would like to quote from the
Head of the Global Forum on Tax Transparency who says they would "rate India first in terms of promoting the standards,
in terms of fighting tax evasion, and having the international community lining up behind it." Indeed, Madam Speaker, the
Director of the OECD Centre for Tax Policy and Administration has specifically said that "just two years into the OECD
programme India has made remarkable progress. India has made its stand very clear at the G-20 and other global forums.
It has negotiated up to 22 Tax Information Agreements, and now it has begun implementation. Hence, I have seen more
progress in the last two years than in the previous two decades." ...(Interruptions)

MADAM SPEAKER: Let there be order in the House.
DR. SHASHI THAROOR : There has been a real progress being made by the Government.

In addition, Madam, the fact is that we have ratified this year the U.N. Convention against Corruption. Advaniji had citied
this document. He had shown the U.N. Convention against Corruption. It is worth stressing that one of the main factors in
the U.N. Convention against Corruption that makes it attractive for us is that they have a Chapter on International Asset
Recovery, a major breakthrough, which is one of the reasons why developing countries like India wanted to sign the
Convention against Corruption. Because reaching an agreement on this Chapter of Asset Recovery involved intensive
negotiations, as the needs of countries seeking the illicit assets had to be reconciled with the legal and procedural
safeguards of the countries which had the money in their banks. In fact, we tried of course to establish presumptions that
this is national money which we need to claim from them and they in turn wanted to say that from their point of view, they
had to protect their procedures that guarantee their banking secrecy and the assets in their countries' banks.

But in the end the Convention against Corruption gives us what we want. It establishes 'asset recovery' as a fundamental



principle of the Convention. There is a framework now in both Civil and Criminal Law for tracing, freezing, forfeiting and
returning funds obtained through corrupt activities as long. As long as we can prove ownership, we can do this. In fact, if
the country does not cooperate, the UN Convention signatories can use the Convention itself as a legal basis for enforcing
confiscation orders. There is Article 54 (1) (A) of the Convention which provides that "Each State party shall take such
measures as may be necessary to permit its competent authorities to give effect to an order of confiscation issued by a
Court of another State party." So, we have an instrument now and the Government has taken a number of related steps. It
has enacted legislation incorporating counter measures against non-cooperative countries. For example, there is a 30 per
cent withholding tax on companies from countries that do not cooperate with us. There are tightened provisions on transfer
pricing. There is a provision in 30 of our DTAAs on assistance for collection of taxes, including taking measures of
conservancy, and the Government is trying to put this into the other agreements as well. There are eight more income tax
overseas units set up, more manpower has been deployed to the transfer pricing and international taxation and a large
number of officers have neen given specialised training. So to suggest that the Government has not been acting, has not
taken its responsibilities seriously, is really and completely inaccurate. And given these negotiations, the Government has
been able to make specific requests in 333 cases to obtain information from foreign jurisdictions. It has already obtained
over 9,900 pieces of information regarding suspicious transactions by Indian citizens.

Now, there was a reference made to the secret information passed to the Government in July by the French
authorities which in fact reveal 700 bank accounts held by Indians in Geneva. All of these are being investigated. Hundreds
of crores are already recovered. What is striking is that this has been done. One cannot criticise the Government for not
doing this sooner because this involves data theft. You cannot expect any Government to go abroad to steal data.

What has happened now is, therefore, Madam Speaker, that we have the provisions, we have ratified the
conventions, we have taken the necessary action and we are facing up to this Government's responsibilities in solving the
problem of black money.

Reference was made by many speakers to Hasan Ali Khan. The Hasan Ali Khan case is shocking. But he did get
caught. His prosecution is evidence of the Government at work to prosecute the holders of black money abroad.

The fact is that there is a lot of domestic black money too. There is black money in politics, everyone is this
Parliament knows. Black money is emerging from property purchases. In fact, under Chapter 20(C) of the Income Tax Act,
it was actually possible for the appropriate authority to pre-emptively purchase property at the claimed selling price. But
this provision was abolished again by the NDA Government in July, 2002. So, it is not that everything is not being done by
the Government and everyone is cooperating on attempting to get black money. It seems to me, Madam Speaker that we
need to incentivise compliance. The issue is not only about compliance. We have to agree. ...(Interruptions)

MADAM SPEAKER: Hon. Member, you speak very well.
...(IEmer)
IEAST HBIGAT & Jo SIS S ol AL,

DR. SHASHI THAROOR : I would like to say that it is very easy to shout slogans or to clamour for adjournments. The real
question here we have to ask is what can we do together. This is a national problem and the question we have to ask each
other is what can we do together to resolve it. I would like to suggest a few things to the Opposition.

We have to tackle the problem of tax evasion which involves cooperation with the Government on tax reform and
rationalization and on financial sector reform. We have to tackle black money coming from real estate, which means again
cooperation on effective land titling on land revenue and land record systems and on eliminating policy distortions in that.
And in the rationalization of taxation; it has been suggested that the stamp duties are a problem.

We have to tackle black money in education, which means that we need the cooperation of all parties in removing
the scarcity of good education supply in our country. There are constraints in offering good quality education in our country,
and that is why, some colleges are able to take black money to provide good education.

We need, Madam Speaker, to also have effective implementation of Government spending programmes, strengthen
their implementation and financial management. This affects all of us.

We do need to tackle electoral reforms. The fact is that there are electoral reforms needed which require political
consensus in this House. The President of my party has called for Government funding of elections and the issues need to
be looked into collectively. We have all accepted that there is black money in elections. We must overturn that practice.



We have to deal with the corruption issue. We are now having before us shortly a Bill on the Lok Pal. We will have to
create an effective mechanism to deal with corruption.

And as Dr. Faroog Abdullah pointed out earlier today, we must take action against money involving criminal
activities, terror-related funding, and initiatives to reform and strengthen law enforcement and criminal justice.

In other words, I would respectfully say to the Opposition that instead of adjourning the House, I would call on the
Opposition to let us work together to deal with the real problems facing this country. There is a great deal to be done. We
do not need to adjourn the House; we need to use the House to create the policies and the reforms that will give us an
effective hand to deal with black money whether here or abroad.
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MADAM SPEAKER: Nothing will go on record, except his speech.
(Interruptions) €/
MADAM SPEAKER: Hon. Minister, please sit down. It is over. The time is over; please wind up.
...(Interruptions)
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MADAM SPEAKER: Please conclude. We have to have the Minister's intervention at quarter to five.

off oI RiE oI : #8lG, T WA Sit A8 ®aell alad & b Jiret a4 2 o1eer 8l SIRI? aRI IS AR o181 3 oRN &, gforRm gAe Jor I
SIS SiIdpalieRil @l AR 28 3, 3A 3ol G9I 3 Bidl o1dl & A



31€=AGT ABIGAI & BID 3|

off 316z i BIPh? : SA Ucoll Dl GA A 8l SR & ABIGAI, AS dél DIell dol 8, PSRID! ol sofiforictt aat bt oft) s Fol I tarse aarRn
ef, Sl 3iiddls & f1e s3dere fb=n ST 3

MADAM SPEAKER: Please conclude now.

oft sro1eme1 iz oIdp? & st ol sfecraR 31k PIel eol Pl A sifere odl 3 ...(=aaerer) smu Jet <fifSre; Madam, there is no order in the
House. ...(=azmor)

31EAGT ABIGAT & 31U AHAT DBIIE,

€| (cagurer )
3TEALT HABIGAT = TAT Bl SRII & 3MUDI? TAT B2 I 3 3MU?

€| (cagurer )
31€RAGT ABIGAT &+ 319 31U AT DI

ot sroremEI Ris oIm? & BRT 319t 3iGelt & ol U2 dic ARKD2 3T I, 1G] 98 311 3MGaT DI DR 18!, WA 3Gt Dl IRDR ol o &) i
31 3MMGHT Uz Sit G211 2ad Sloll aIfde, I W 3GHT B Tclol DI PRI AIDIT B2 I8t 3| CPIAIR YRIRT 8l 38T & b 31 ofieil bl 3 3MiGet
TP ol Sliol &I SIY 3Me 3MGH! SIelell a1Bdl 8, 3Gl Slieloll ABAl &, S9l SIieloll ATl & b Diol d Itc clisl 3, fborml U3 37 Wil B ATl
PIS It 3 o1dt A W I ol nfEwer 28 ot usT 3 us G WA I 8ft oIS DeIRN SRH, SARTY F Daon AredAr § 5 A GIET Gor D FATO!
aIfge; Al 3l J9T SASIR D2 BT & b 33D A o1a Bich

3TEAGT ABIGAT & 31d 3T JAG SIS
SHRI ANURAG SINGH THAKUR : Let me make my concluding remarks.
MADAM SPEAKER: Please sit down.
SHRI ANURAG SINGH THAKUR : Madam, I will take only one minute more.
3TEAST ABIGAT & 30U 32 Brolc 3 g HIfSIE,

€| (caguren)

oft srelmeI Ris o1z & disieat 4 1951 3 70 o3s Zw ame 9, 1965 3 145 o3ls W), 3l S| sopl6iiféie feraremssiore g3 1991 & arg, dt
33697 w3ts I 1997 31 31w BrIet ot 9t 3R fAger 3 aga 3 ciftpor 1R sivfle o1dt &) 3 Pact SIoll Dol AleAl & b 3 AR 31T SR 3
ahflz ol 1) g Sor Pt SToldr ISt S Wt 2 b DIl &6l U2 IXDR TR Paol dlctt 3| 3 BAcT I cl5ol Bab2 UG A AATH DM A
UBcl 3 A6 Dol b 3MIST JRPR DI il Bloll AIfde; PIel €l 3IR HCRR U DS PIolel Jollol AMBT 3iR 3 DS ST DI YT Bloll AMBY,
AT 3121 MUY 3f6[RNeT 3] BAcT G IS0l BED 3 3ol A Tcdl D2 81 §| (AGeIeT)

"3 Ja1 A1fS191 3T 2ifeel i dom

ool B AT W R DI BIDd oldl|"

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIEE): Madam, Speaker, I would have liked to start my
observationsa€| (Interruptions)

off et gr116 (ARvn): orel, RBoch 3 ARy, ...(=iawrer)

off yurd il & Jeslae dgd opile &, sAfere 7= sijelt 3 dietot difdi

Normally, when I start my observations I always appreciate the mover or the leader of the discussion but this is a particular
Motion on which I cannot do it, even technically, because it is an Adjournment Motion and at the end of it I will have to
oppose it. But surely I would like to appreciate senior Leader Shri Advani ji's Jan Chetna Yatra. As a Finance Minister, like
any other Finance Minister, I would like to watch the outcome of his yatra if it can influence the tax-evaders, the tax-
dodgers and black-money generators to reduce their activities and help the exchequer to get the money due to it. As I
understand, Jan Chetna' means to create awareness amongst the people, to create some sort of social awareness and if it



is achieved, surely I would like to congratulate him for taking that trouble at this age to have such an arduous journey from
one end to the other end.

Having said that, I would like to start with how black money is generated? What is the quantum of black money? What
steps we have taken in this regard? What steps you could not take? I am not going to enter into the debate to win some
brownie points here and there. It is because the issue is serious. Like many other serious issues, I would like this House to
debate, discuss and decide that how effective steps can be taken to get rid of this menace.

Whatever be the quantum, I am not indulging in any fancy figure. I do not have the liberty to indulge in that fancy
figure. It is because of the Office, I am occupying. I have figures as per reports of the Swiss Banking Association. After my
two years' sincere efforts, I could not locate where this Association is. What they do? When I asked through our
Ambassador to Switzerland, they have expressed their inability to identify any such organisation. But this Organisation had
a very prominent place in Indian media for several days together.

So, I am starting with their assessment. Their assessment is 1500 billion to 1900 billion US dollars. According to BJP's Task
Force, Report which was circulated during the General Elections of April, 2009, it is varying from 500 billion US dollars to
1400 billion US dollars. If my figure is incorrect, somebody from that side could correct me.

According to the Global Financial Integrity from 1948, one year after Independence to 2008, 213 billion US dollars have
been lost by India since Independence till 2008. The current value of those 213 billion US dollars would be 462 billion US
dollars.

But none of these agencies — of course, not non-existing agencies - have clearly defined the assumption. Therefore,
when this Debate started, the first task I did, I wanted to have an authentic and authoritative assessment, if possible to
make by three important institutions. They are National Institute of Public Finance and Policy; National Institute of Financial
Management and National Council of Applied Economic Research.

I have mandated them to make an assessments independently. I will provide them the necessary funds to come out
with a dependable assessment of the size and quantum of black money.

Now, what type of strategies are we following? I have discussed this issue on the floor of the House earlier in other
forums also. I am talking of the five pronged strategy. We may have emotions and we may indulge in very high sounding
phrases but it does not help me when I am to act with other sovereign countries.

There are laws, international practices and norms. I shall have to follow them. Therefore, for the information I would
like to have, the instrument, which is available to us, is Double Taxation Avoidance Agreement. We can collect bank
information through this Double Taxation Avoidance Agreement. We have 82 Double Taxation Avoidance Agreements. For
quite some time, these Double Taxation Avoidance Agreements were being signed to facilitate those entities which are
having cross-country operations to avoid double taxation in both the countries. Therefore, primarily it is a trade facilitator.

Here I would like to most respectfully submit to Advaniji that this did not become concern of the world with the UN
Convention. The UN Convention dealt substantially on money related to drug trafficking, narcotics and crimes which are
funding terror activities. Even the Convention 2003 is substantially dealing with it. Of course, tax evasion and avoidance is
one part. But in many countries, tax evasion and tax avoidance, unless there is a fraud, are not crime. But the issue came
to the international forum and was debated in the international fora after the London Summit of G-20 in October 2008.
Thereafter, it was followed by Pittsburgh Summit. Then, it was followed by Seoul and it was also followed in the last
Summit at Cannes where our Prime Minister very strongly pleaded for an automatic exchange of information. I would like to
quote from his observations there: He said:

"G-20 countries should take the lead in agreeing to automatic exchange of tax related information with each
other, irrespective of artificial distinctions such as present or past, tax evasion or tax fraud in the spirit of our
London Summit that the era of bank secrecy is over."

There is no lack of initiative from 2010 to November, 2011. Before the Summit, the G-20 Finance Ministers met. It is my

recorded speech. In every meeting including on 12th February at Paris, I said that we shall have to ensure that we get this
information automatically.

What observations were made by the international commentators on the Prime Minister's speech, I am quoting. It is from
GFI. Advaniji has quoted very profusely from GFI. The GFI noted in a recent press release:



"While the final declaration mentioned automatic exchange of tax information as a potentially useful tool in
tackling non-cooperative jurisdiction, it stopped short of calling for its implementation, instead stating that
they would consider it on a voluntary basis or as appropriate.”
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OECD also is recognising this. In an interview published in today's Economic Times in reply to a question as to why we are
not getting the information, the OECD spokesperson said:

"I must say that you "Indians" are being very impatient. If you look at other countries, the process to get the
Agreement signed, its ratification and implementation itself has taken a lot of time. India started the process
18 months ago and signed 22 agreements already. This is more than the numbers of agreements the United
States have. Your Tax Administration is building capacity to make use of these agreements. India has done a
good job on this score also highlighting the G-20 issue. It takes time and so you must have some patience."

They have recognized that India is one of the three fast moving countries in this direction. It is true that we started two
years ago. Why? It is for the same reason as you mentioned one that during your tenure, during our tenure, all the banks,
not merely Swiss Bank, located at tax havens -- tax havens are not located in developing poor countries like India, but all of
them are located in industrialized developed countries — doggedly refused to share banking information in the avoidance of
Double Taxation Agreement. Therefore, you could not do anything; we could not do anything. But when the G-20 countries
including USA had put pressure, then they started negotiating. I have given the figures. The total number of Double
Taxation Agreement we started with were 75. We have completed Double Taxation Avoidance amendment incorporating
clause 26 of OECD in our Agreements where sharing of the bank information has been agreed upon. Today including the
new Double Taxation Agreement, where we have inserted this clause, along with the main Agreement, Tax Exchange
Information Agreement with the sovereign jurisdiction, we have completed 60 which includes renegotiations of 24 DTAA
out of 75. The remaining are in the process of negotiation. So, I do hope that it would be possible for us to complete this
exercise early.

Even with Switzerland we have completed the agreement. A lot of mis-information have been spread that we will sign the
agreement in 2012. I do not know from where this date has come. When the Agreement was signed with Switzerland — I
am not to get this information from anybody else because I am the signatory to this Agreement along with the Swiss
Federal Ministers — in August 2010, they said that they will give us prospective information and not retrospective
information. Please believe me, no country of the world, not even the USA, not even France, not even UK got information
from Switzerland, through the legal Treaty, retrospectively. Nobody did get it. Everybody got prospectively. What happened

in the case of Switzerland? They said that it will be done on 15t of April, 2011. I said: "Why can't you do it earlier?" They
said: "Look, Mr. Minister, unlike your country, we have a very elaborate provision of ratification of International Treaty and
Agreement. I am not quite sure whether I will be able to complete it in one year. Both the Houses of Parliament of
Switzerland will have to pass it. After that, it will go to all the Cantons. They will have to ratify it. The specific period of four
to six weeks is to be given to each Canton and ultimately, it was ratified not even on the 15t of April, 2011. It was ratified in
October, 2011 but it will be effective from 15t of April. We will get the information. Whatever information we will get, we
will definitely like to act on it."

On our efforts, I would just like to quote from an article of Ann Hollingshead.

"The more important and more effective course of action is to stem the outflow in the first place and in the
recent months, India has significantly expanded its efforts in this area to this end. India recently joined the
Financial Task Force and the Task Force on Financial Integrity and Economic Development Partnership Panel."

She has also stated:



"India is one of the three countries which has been recognized as doing quite strong and well in operating
against the black money."

Surely, self-criticism is good but not self~condemnation. I have no problem if you criticize. The entire exercise started from
Pittsburgh Summit and still the process is yet to be completed. It is to be completed in the sense that the automatic
exchange information and past information are not yet available.

Shri Advani has raised a number of points. I would like to respond to those points. First of all, he has referred to the act of
dirty money. He has discussed about dirty money. I heard Shri Advani with great attention when he spoke on dirty money
relating to drug trafficking, etc. We are fully aware of it. To take appropriate action, this Parliament has received the
legislation. Narcotics and Psychotropic Substances Bill has been introduced in the last monsoon Session of Lok Sabha. It is
currently under the consideration of the Standing Committee and when the Standing Committee will send its Report, surely
we will work on that Report.

I have already mentioned about the Swiss Bank. French accounts are there. But your interpretation is not correct.
Not once, but twice I had meetings with the French Finance Minister. I said: "Some of our countrymen are saying this
information you did not get from legal sources. You had some other sources. I do not want to know what sources you have.
But can I disclose this information?" He said: "No, Mr. Minister. You are getting information from me through the legal
channel of the Double Taxation Avoidance Agreement. From where I got the information is not your business. With a
sovereign country, I am sharing the information with certain conditions." Shri Thakur rightly quoted that for tax purposes,
all tax avoidance cases barring, all tax evasion cases and all concealment cases in this country till today are not penal
offences, nor are they criminal offences. Neither your Government did anything nor my Government did anything. You
considered it proper that the Income Tax Department is not to administer the IPC. Our job is to prevent tax evasion and tax
avoidance and if we get the taxes we are satisfied. If you feel strongly that it should have been done, what prevented you
from doing it for six years? It is because we know what job is to be done by whom.

Regarding insisting on getting information, let us think of a situation like this. Suppose I publish the 36,000 pieces of
information, and names from different countries, to satisfy the inquisitorial interest of the Members of Parliament.
Tomorrow, the same countries will tell: "Mr. Minister, you have violated the international agreement. Sorry, we will not
share any information with you." Then, what should we do? We will dry up the sources. I will publicise the names. Please
do not forget that these people are not naives. When they operate black money, they know what to do. Once their names
are disclosed, immediately they will withdraw the money from their respective banks. You will not be able to trace it. a€|
(Interruptions) This suggestion has come from the former Home Minister and former Deputy-Prime Minister of the country!
...(Interruptions) Please listen. ...(Interruptions) When you collect information, there should be an element of surprise.
When the Income Tax Department gets information that somebody is holding black money, somebody is holding
unaccounted money, should I publicise it? Or should I go and search and seize the money? How is the intelligence
collected? An element of surprise is there. How is the information collected normally? An element of surprise is there.

I can show you under what conditions these are being given. When there is a case of money laundering or when there is a
case of criminal activity, when these persons are prosecuted, definitely their names can be disclosed. So many speculations
have been made. Former Deputy Prime Minister, Shri Advani referred to a judgement. It is about Shri Jethmalani's case.
The judgement is not yet complete. It was an interim judgement. The Department has challenged that judgement. It has
been sent to the larger bench. The judicial process is yet to be completed and we are discussing it in the Parliament! I
would have ignored it if it was mentioned by anybody else. But when it comes from the former Deputy Prime Minister or the
Home Minister of the country, I am really a little disturbed over it. The process has not yet been completed.

There is another issue which has been raised is about the actions which we have taken. Yes, we have unearthed Rs.
66,000 crore. Now, we have established a Criminal Wing in the Income Tax Department. What did you achieve? What was
your performance when the Transfer Pricing Act was passed during your time? How much money have you received by
preventing transfer pricing? I am not blaming anybody because we did not have that expertise. Those who are the tax
evaders and who are the tax avoiders are equally clever persons and they know what to do and how to operate. Therefore,
this is a constant battle between the tax evaders and those who are implementing the tax laws.

Madam, my respectful submission is that the issue of black money is very serious. We shall have to find out how to prevent
it and how to bring it back. Some Hon. Member has suggested that "declare it as a national asset". Yes, I declare it as a
national asset and this Parliament declares it as a national asset — money located in Swiss Bank is a national asset. How
would you get it? Should I send forces? We can get it only through the tax agreement and through the international
agreement. So, that aspect is to be kept in mind .



You have referred to the Swiss Restoration Act which has been passed in 2011. You want to know what action we have
taken. What is the content of that Act? The content of that Act is not merely of tax evaders or tax avoiders and those who
are politically associated. You have referred to the former President of Philippines. I am not going to take the name of the
country where somebody taught us that India is the first among the countries whose citizens have black money in foreign
banks. I have got a published list, but for obvious reasons I cannot mention the name of the countries. Nowhere India is
there in the first ten countries. But we can easily say that India is on the topmost list. Yes, there are people; there is black
money; there is unaccounted money. So, those unaccounted money ought to be brought in. Please analyse the existing Act.
Somebody has demanded that you will have to confiscate. We are making the provisions of the Prevention of Money
Laundering Act more stringent. I have given a notice to this House to introduce the Bill and in this Session itself, the Bill will
be introduced. But mere introduction of the Bill does not help me if this is not passed and it cannot be passed, if half of the
Session goes without discussing anything. We are talking of the sovereignty of the Parliament. Yes, we are sovereign. We
are talking of the image of the politicians. I can issue instruction to my Income-Tax Department saying that you put a
clause saying that while filing the returns, they will have to make a statement whether they hold any unaccounted money
or not. Nobody will say "I hold unaccounted money." Nobody will say "I am a black money holder in foreign bank." But,
despite that, we can try to squeeze as much information as possible. But the image of the sovereign Parliament will be
restored if even in one Session we, from the day of beginning to the day of adjournment function without disruption. This is
my view. If we can transact the legislative business, even if we can have this type of a discussion, it will be good.

Normally, the Government does not accept Adjournment Motion. Shri Advani is correct that it is some sort of a
censure. But why did I accept it? I accepted it because I felt that at least the House could discuss something. Even if it is
not a Government business, even if it is for the condemnation of the Government, I thought let me accept it because some
normalcy would come back. What are we doing in the past two weeks? How you disrupted it? The very demand was that it
must be an Adjournment Motion both on price rise and black money. Black money is being generated from 1948 till 2008.
What is the urgency in it? What suddenness is associated with it? Even, however pernicious it may be, if it does not have
any gross failure of the Government in immediate immediacy, how could you link it with the Adjournment Motion? The
House could not function. It was disrupted. I thought at least let me concede and agree to it. I am grateful to Shrimati
Sushma Swaraj that we agreed on the text. Shri Advani also agreed to it. Therefore, there is no harm in it. But the short
point which I am trying to drive at is that we can do much more if we can simply bring back normalcy.

You have demanded a White Paper. I have already, in response to a question on the floor of the House, stated that I would
bring a White Paper. I will give all the information, whatever information you want because there is no conflict of interest
here. I do not believe that you are protecting the black money holders. You may accuse me. I know that I do not protect
any black money holder. My Party does not protect any black money holder. Therefore, I do not find any conflict of interest
between your objective and our objective. If there is no conflict of interest, why can we not work together? You wanted a
discussion. The discussion could have been under Rule 193. Two precious days would not have been wasted. What
additionality can you have except dividing the House on the motion whether the House would be adjourned or not on this
issue? I am, perhaps, a most illiterate man out of the 545 Members of the Lok Sabha! Probably, I do not understand what
great benefit we are getting by dividing the House on the Motion whether the House should be adjourned or not on the
issue of the black money generation, how to tackle the black money and how to bring back black money. Yes, we shall have
to take concrete action. I have given the action plan. You find out and say: "Mr. Minister, there is the deficiency. You do

this." I am seriously asking you this. Do you want the Income-Tax Act to be a Penal Act? Is there any dearth of the
stringent laws? In 1976, this House itself passed two Acts — either in December 1975 or 1976. One was the Conservation
of Foreign Exchange and Prevention of Smuggling Activities Act, COFEPOSA. Another Act was the SAFMA - Smugglers and
Foreign Exchange Manipulators (Forfeiture of Properties) Act. What is the status of those two Acts? COFEPOSA is still in
operation. I was then young man. As the Minister of State in the Ministry of Finance, I piloted these two Bills. After 25
years, I went to North Block in 2009 January. I enquired: "Are these Bills still in the Statute Book?" The reply was: "Yes,
they are still in the Statute Book but they are not in operation." There is no dearth of laws. Many a time, I get the
suggestion on amnesty schemes. I got these types of suggestions earlier also. In 1992, when I was the Finance Minister,
while entering into extended funding facility arrangement, borrowing arrangement with the IMF, I was told: "Why don't you
allow some sort of amnesty to get back the foreign exchange from abroad?"

In 1992, we were forced to do some sort of things like that and received a stringent comment from the Judiciary.
Therefore, depending on the economic situation, prevailing at that time, we ought to take certain measures. From hindsight
we should not criticize those. To tackle one problem; to be overwhelmed with that problem, we in our anxiety may create
many other problems, which will ultimately be harmful to us.

I thank Advaniji, through you, Madam, for his efforts to create awareness amongst the people of this country; don't indulge
in generating black money; don't evade taxes; don't avoid taxes fill the Exchequer properly tap the taxes. I wish he achieve



in his vision. Thank you very much. ...(Interruptions)
oft <iie1 gR116  Yurd Sft, 3y sel a1 SifSte b 346t IsTordrsil B ot 3 =1 ofdl? ... (=aaee)
SIEAST FBNGAT & 3 3rsamit Sft det 23 &) ...(=awror)
oft s1cirE Ris Arca (Forgsl): sreeiel ABIGAL...
31€T81 ABIGAT & UP felc 368 dictal SISIY)
&€| (caaeron)

3IERIGT ABIGA & ]} Sll, et 28 3 Ioalol perucile ol fpanr &, A d8 ofdl 3

€| (caaerer)

off s1cIrIa Ris Arca (Forudl): sieiel ABNGR, PICT €lol AU RPI A ol ... (aaeret) i} Sft b Starg A a1 Adqee ot 3, sAfeIw AASIASt
urct JGol ol Af3tdR Bl g
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Shri Mulayam Singh Yadav and some other

hon. members then left the House

€| (cauren)
SHRI PRANAB MUKHERJEE: Please understand. When we get the namea€|..a€} (Interruptions)
31e18T ABIGAT = DU 31U A lieT Bl SIS 312 Hfor

€| (cauren)

SHRI PRANAB MUKHERJEE: Only one point I would like to suggest and that is when we get the names, we shall have to
work out on them. Suppose I get hundred names, some of them may be the genuine account holders; some of them may
be having export businesses; some of them may be investors in that country. A circulation was made that MPs names are
there. No MPs name did I find in the documents which I have seen. But I cannot go on saying that this name is there; and
this name is not there. That is not the purpose. Therefore, I shall have to ascertain; though many of them may be the
genuine account holder with the permission of the Reserve Bank for their business; for their investment purposes. India is
emerging as one of the largest investors in Europe. Three consecutive years, Indian investors were second in the U.K.
Therefore, we shall have to keep in mind these aspects. There is a demand that we publish the names; give names; and
names will get highlighted. But what will happen? It will have its impact on the industry, on the investment, and on the
reputation of the people. We shall have to think of these things.

oft erret out ssamhl (sTieiorPR): seRiel A8lcaI, ol 3ol VT 3 PICT elel P AGH 3 X U A diel al Dal off| v A6 b PR 31
TR0 3icTS 37 fpeel wlet ¢ol fASoft Jopt 3 2, arRiifes smu oft wad 3 15 3muwm! scllaet BsoiforIer SR SeeT Rerlad ool 3 smu wafl-
Dol a2 e BRE D1 9t Dle D A 7 AHsKAl § [ Rerd S @I A sIaeidic bl wisoiAd BIfeRT DI SIGT sl BEldie Slon gd clloll A Al
$doT scilacT BISoIIRIAT SABCT A ariifds s & amer e Jser A HRA JXDR BT & B Addr 3, 3ol [t ot ordl 8 Apar 3; smuot Sit i
Soll e, f&=m) 3wt 3 St IR o1t frem) 3 argen b fSR1 JRI 31U 3Uel Blse UuR &, 36 #ff 331 a1 ol 3ecd @2 b BRI 3iGIe TR 3
3ol HRID? dlel ATl b W2 i Dal 3 Rrel diel Jzemail A MuD! Sl eIy Breil, St SierpRl frerd! 8, a8 serse UuR 9t 3 Addt 3,



apart from the other steps that the Government has taken in order to find out about the black money and get it back. The
second question is this. 3 amera: ac, smuw! dfa ¥ v A SIRT 6 S0l IR BAS BUI BRIGT T3 3 ...(RAEMST) AT 3forel fope 3,
...(zraearer) What does it mean? smuet storel fosen 3, 31 Facia 3 fob solda dadt b Qi 3 3muol 3ferel fopen 2 ... (=@emer) = we have
been able to get this much money from outside back into the country. 31 sit ara eI! off & it was not merely America or UK
or Germany which have actually got back their money from Switzerland or such tax havens, but very many small countries
also indicate how much money they have got back from Switzerland or from some other tax havens. & Siroren araar e &b s
AT QXA 3, 3BT Baoll A6 3 6 D1 adf 2003 3, S1q Ioalol Ddclel PIeIC BN URI fdpanr, aa A fFeIfer 3 aga ufdarier ordl smm aq 3
uf¥arciol Smem dact 22¥ser B eer I o IS B Aogel 3, Afdbor F Freran g s Rrer ol of Aol 3 ot 3t T 22w &, A Pacr Sax A ordt
3| PR il of yrerR I UAl DARN &, dl Aol ot 3AD DRUI g9l 3 T a1 & 3l sAifere 3721 smerl ofdl gan S/ ol A8 daw b
fergetsotoret & @G, af 1991 ¥ a6 e uRiest sefifdte well wiar $fEen ¢ wiver a1 gam &, that money is much more than before. dtor
I 3MUol ANV I el b sifeferR 3 A8 eIl & b Kol scld Foil Sielee g3l &, I8 YR U A SaI9l6l P &I 8IS cIded P PRYI 8l &,
Aiftbol RGeSl & alg, Sid A 36l B s Yerotdd] Sft & ad}l sor &, 3P g b Beafer 3 a8 Beafer o 5 a9ft o, sdo scilact
BrsaifdrreT SR of forar b 32 dig @1 TiesT el 3 sl ofl Siret @1 aga a1$ &) a6 Ricr do1 w2ar 3 fop Yo w=it 3 3, s ot St
ol & srr 3 It is perhaps the lowest among the lowest in the world. gz raret 2t s31 igel 3 e siiv dirRr Jrarer 3t 3 st 330 8
5 et A5l b mR Uz A et oft smme we fopaft of spR e wHlerer P, smuel Sit A BA I, d& I Bdom DAl & b PR et B
aifSifedie wiver voogue & that cannot be regarded as a crime, as an offence. I have always said that those who have
legitimately have foreign bank accounts with the permission of the Government of India or the Finance Ministry, I have
nothing to say about that. But there would be some who had totally unaccounted money and without any permission, on
those cases I would like to know as to whether any case has been penalised for that and whether anybody has been
identified and punished for that.

3imucht fyeets 3 sot diell Jareil o1 302 o1dl BIell, $AP DRUI i RIqee ) archl Al 3 57 A A AAA g ... (RIS

SHRI PRANAB MUKHERIJEE: Madam Speaker, if he yields for a minute, I would like to share some information. He
mentioned about Rs. 66,000 crore. That is the prevention of the profit going outside. It is not that we have got Rs.66,000
crore as the tax. Through the application of transfer pricing mechanism, our officers prevented the transfer of the profit of
this amount outside. This is one.

Second, through international tax operation in the last two years, the tax which we have collected is Rs.33,784 crore. In
addition to that, Investigating Wing of the CBDT domestically have unearthed Rs.18,750 crore concealed income and in the
current year Rs.3,887 crore concealed income up to now. What will be the tax will be available to them.

Now, from the foreign sources information which we have given, the scrutiny and other things take some time, but in 98
cases the Department has detected undisclosed amount of Rs.533 crore and we have already realised Rs.166 crore in
taxes; the balance are still in the process. This is about the tax realisation and this information I wanted to share with you.
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I do not think that India can be disregarded in this matter. India is in a position today that after this Convention
Against Corruption, at least cases where it is a case of not just tax evasion which is not an offence in that country, but
there is a case of corruption. Si3t 3 Jerst oidt urRT %6 331 36t 3cft T T Yoira 2 136 391 3AD a3 P o1dt B2 Ul 33| Ioalel S ART
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case which has been discussed in the media, on the Television, at length and therefore, it is a very mysterious case which I
am not able to understand, particularly, when it was questioned: "waa & fos et S saren @1 3, o T 33 ast Txrarm;”
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SHRI PRANAB MUKHERJEE: It was 15t April 2011. That is in relation to the date of 1-4-2011 because the agreement was
signed in August 2010. They said it would take some time for us to ratify this agreement. I am talking of India-Swiss
Agreement. Therefore, the date which was mentioned there is 1-4-2011.

SHRI L.K. ADVANI : Maybe, but this will only indicate that those who had without permission opened unauthorized



accounts in Swiss banks earlier, we will not be able to do anything about them. I do not know how the other countries have
managed it ...(Interruptions)

MADAM SPEAKER: Let us have order in the House, please.

SHRI L.K. ADVANI : But it is something that, on the face of it, it would seem to me that we have voluntarily given up our
right to enquire about black money abroad.

SHRI PRANAB MUKHERJEE: That was on 3" November. We are insisting — and I am confident that we will succeed — that
you have to give us these information. If you just take your seat, I will complete in two minutes.

One information that I want to have from them is about the past. When I find that this information is available, if we get it
about the past, we will give you. You give us the past information; that is one. Second information we are insisting on is
that you have to cooperate with us to get and realise the money from the assets located in our country. We can realise the
money — once it is established — from the assets located in our country. There is no problem. But the assets located in
those countries where the tax-evader has deposited his money, to recover from those assets, we require their cooperation.
We are insisting on it. What the Prime Minister impressed on the G 20 countries in the Summit is that, at least, if these 20
countries and if we voluntarily agree to make these commitments, then all others will follow, and that accounts for 85 per
cent of the world economy. Therefore, in no way we are lagging behind. We are working. But, at the same time, as I will
quote the official spokesperson of OECD, we shall have to be a little patient. So far as Switzerland is concerned, as I
mentioned, for all countries the same provisions they have for providing information from "prospective" and from
"retrospective" date.

SHRI L.K. ADVANI : You referred also to the LTG Bank and spoke to me about why I should quote from the order. It was an
order; it was not a final judgement. But I know that between the two judges, there is a difference and the matter is being
referred to a third judge. But this order has not been stayed from which I said. Had it been stayed, I would not have quoted
it. It is an order. ...(Interruptions) You mentioned it in @ manner as if I have done something wrong by quoting
it....(Interruptions).

MR. CHAIRMAN: Address the Chair, please.
...(Interruptions)

SHRI L.K. ADVANI : I knew that it had not been stayed; therefore I quoted it. So far as the order is concerned, the final
operative part was quoted by your colleague, Manish also, and I accept it; I knew about it. ...(Interruptions)
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MADAM SPEAKER: The question is:

"That the House do now adjourn."

The motion was negatived.



